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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.400 OF 2017

Wested Green Frams Society ....Applicant

Versus

Baion of Indlle RO 70 i RaE G Respondent

ACTION TAKEN REPORT IN COMPLIANCE OF HON’BLE NGT ORDER DATED
08.07.2019 and 19.09.2019 O.A. NO. NO.400 OF 2017 IN THE MATTER OF
«WESTEND GREEN FARMS SOCIETY VS UNION OF INDIA & ORS”.

The Honble National Green Tribunal vide order dated 08.07.2019 and
19.09.2019 in O.A. No.400 of 2017 in the matter of Westend Green Farms Society Vs
Union of India &Ors, has passed directions regarding the enforcement of
environment norms in respect of the restaurants/Hotels/Motels/Banquets Halls
operating in Mahipalpur and Rajokari near IGI Airport, Delhi and other parts of Delhi.

In compliance of Hon'’ble NGT order dated 08.07.2019 and 19.09.2019
meetings under the Chairmanship of Secretary (UD) were held on 26.07.2019,
26.8.2019, 17.9.2019, 11.11.2019, 26.11.2019, 05.12.2019, 10.12.2019 and
12.12.2019. The copies of the minutes of the meetings dated 26.7.201 9 26.8.2019,
17.9.2019, 11.11.2019, 26.11.2019, 05.12.2019, 10.12.2019 and 12.12.2019 are

enclosed herewith as Annexure -“A"

In the meeting deliberations were held on various issues at length and several
directions were issued in each of the meetings for the participants so that directions
issued by the Hon’ble NGT vide order date 08.07. 2019 and 19.09.2019 are complied
with. A new format for inspection has been devised and the next inspections have
been done as per the new Format on 18.10.2019 and 19.10.2019, 22.11.2019 and
23.11.2019 by the Joint inspection team consisting of participants from Delhi
Pollution Control Committee(DPCC), Delhi Jal Board(DJB), Najafgarh Zone(SDMC),
Delhi Police, Health Deptt. (SDMC) and SDM(Vasant Vihar), copies of inspections
done by SDM Vasant Vihar on 21.11 .2019 and 23,11.2019 are enclosed herewith
as Annexure —“B”. The format for inspection consists of 25 parameters such as DJ
sets, food waste converter for collection and disposal of food waste, CCTV cameras,

permission for Tubewells, rain water harvesting, parking facilities, unauthorised
constructions, fire safety, etc. No such inspection report is received from SDM
Kapashera, therefore two D.O letters have been sent to the District Magistrate (D.M)
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South-West for seeking explanation from him and issuance of direction to him for
submission of report. Copies of DO letters dated 29.11.2019 and 11.12.2019 are

enclosed herewith as Annexure-"“C”

DPCC has submitted Action Plan for Abatement of Pollution of Farm Houses,
Party Lawns & Motels in Mahipal Pur & Rajokari Area alongwith format for inspection
of Restaurant/ Hotel/Motel/Banquet Halls operating in Mahipal Pur and Rajkori and
other areas near IGI Airport. The following action has been taken i.e Inspections
were carried out by the DPCC of 32 units. Based upon the inspections, Show Cause
Notice u/s 33(A) of Water (Prevention of Control of Pollution) Act 1974 and u/s 31 of
Air (Pollution & Control of Pollution) Act, 1981 were issued in May.2019. Status

report of DPCC is also enclosed herewith as Annexure- “°”

Directions u/s 33 of (A) of Water (Protection & Control of Pollution) Act, 1974
and u/s 31 (A) of Air (Protection & Control of Pollution) Act, 1981 issued to the 21
units in July, 2019 imposing Environmental Compensation amounting to s 1.25
Crore, due to deficiencies observed during the inspection. Out of the 21 units, 17
units have deposited the Environment Compensation amounting to Rs. 1.05 Crore.
Recovery proceedings have been initiative in respect of four units which have not
deposited the environment compensation. The copy of Action Plan, new format for
inspection of the above said area, alongwith copy of Action taken report and status

reports are enclosed herewith as Annexure -“E”

As per action taken report against various violations the Najafgarh zone,

SDMC, sealed the following Farm Houses/Party lounge :-

e Green Garden, NH-8 near Shiv Murti, Rangpuri, Mahipalpur.

e The Vrindavan Greens/Morya Garden/Deepak Hotels Pvt. Ltd/Kohli
Tent House, Smarna Party Lawns, NH-8, Exit No. 2, Near Rajokri
Flyover, Opp. To Umrao Resort, Bijwasan.

e Nagpal Farms Near Uppal's Orchid, Dwarka-Palam Link Road,

Bijwasan.

Directions have also been issued by DPCC to South Delhi Municipal
corporation under u/s 5 of Environment Protection Act, 1986 and Solid Waste
Management Rules, 2016 to ensure the compliance of the order of Hon'ble NGT. It
was updated by the DPCC that a proposal to assess the damage to the Environment
and work out a formula for imposing penalty is under submission and will be finalize

Soon.

In a similar matter in WP (C) 4677/1985 titled M.C. Mehta Vs Union of India &
Ors, the Hon'ble Supreme court has given certain directions in its order dated
12.11.2018 and in compliance of the said order a draft policy for Holding Social
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Functions in Hotel/Motels and Low Density Residential Area (LDRA) in National
Capital Territory of Delhi has been submitted in the Hon ‘ble Supreme Court. Copy is

attached herewith as Annexure —“F”

The participants from South DMC informed that they have a policy for holding
social functions in Motels/Hotels within the jurisdiction of South Delhi Municipal
Corporation issued by circular dated 22.10.2018 Copy enclosed herewith as
Annexure -“G” . The Farms Houses/Party Lounge have deposited part payment in
accordance with the provisions under this policy and the Najafgarh Zone SDMC has
submitted a proposal seeking clarification from head quarters regarding action to be

taken against them in the present scenario.

Regarding noise pollution, traffic violations and other offences, Delhi
Police/Legal Cell has submitted Action Plan and Action Taken Report in compliance
of Hon’ble NGT order dated 08.07.2019 and 19.09.2019 in the above mentioned

matter.

As per summary of the action taken report of Commissioner of Police, Delhi
against various violations (DJ sets, Loudspeakers, crackers, Generator set), for the
period from 01.01.2019 to 01.12.2019 (Copy enclosed as Annexure-“H"), the

details are as under:-

Action taken under:-

1. D.P Act (28/112 &113) -1694

2. Environment Act (5/15 onwards) -165

3. 188IPC -379

4. 133 Cr.Pc. -104

5. M.V Act (DJ in vehicle) -27

6. Others -791
Total Action -3160

Action under M.V Act by traffic unit for noise pollution without adequate parking
facilities causing obstructions for the period from 01.01.2019 to 01.12.2019

Total Challan -69,393
Impounded -64
Total fine collected - Rs. 63,67,200

The Pro-active action taken by all the Districts of Delhi Police from 16.09.2019 to
01.12.2019 is as under:-




1. Meeting with RWA’s volunteers & NGOs -992
2. Sensitization Programme in Educational institution ~ -480
3. Inspection of Motels/Hotels/Banquets Halls etc. -1135
4. Inspection with religious institutions -494
5. Meeting with religious institutions -358
6. No. Of notices issued by Licensing Unit -10

7. Special Raids/Drives by local Police -59

The Hon’ble NGT in its order dated 08.07.2019 in the matter of OA
No.400/2018 (titled Westend Green Farms Society Vs UOI & Ors.) issued directions
to regulate social events with participations of large number of people. Accordingly, it
was decided in the meeting on 26.08.2019 that a study of carrying capacity of the
area may be got done by Ambedkar University, Delhi. The earlier meetings could not
be materialize on account of the preoccupation of Prof. Suresh Babu with an
assignment for which he remained outstation for most the period. The Ambedkar
University, Delhi will prepare write-up in the matter relating to calculation of carrying
capacity in social events with comprehensive details. They will indicate both short
term and long term measures to be taken in Rajokari and Kapashera, indicating the
financial outlay so that the same may be placed before the Monitoring Committee
headed by the Hon'ble (Justice) Sh. S.P. Garg (Retd.) for further discussion and
finalization. Accordingly Dr. Suresh Babu, Director, Centre for Urban Ecology and
Sustainability, (Dr. B.R. Ambedkar University Delhi) has submitted a draft proposal
on 12.12.2019 regarding Estimation of Urban Carrying Capacity and Implementation
of a Multi-Criteria Spatial Decision Support System (MC-SDSS). A Study for
Neighbourhoods of Rajokri & Kapashera specifically in relation to restaurants,
Hotels, Motels, Banquests where large Congregations takes place. Copy is attached

herewith as Annexure =“I”

The department of Urban Development, GNCTD is organizing an awareness
and publicity campaign on various environmental issues such as Air, Noise Pollution
etc. for the period from 23.12.2019 to 31 .12.2019 (tentative).

(ASHOK KUMAR)
Deputy Director (Local Bodies-Il)
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GOVT . OF NCT OF DELHI
M.B. BRANCH , DEPARTMENT OF URBAN DEVELOPMENT
10™ LEVEL ‘C’ WING, DELHI SECRETARIAT

NEW DELHI-110002

No.F.13(71/NGT/UD/MB/2017/Part-1/ |34F - J0  Dated: DIJOS / .
C.D. No. 021551932

Minutes of Meeting under the chairmanship of Secretary (UD) in her conference
room at 9" level, Delhi Secretariat on 26.07.2019 at 11:30 AM regarding to discuss
the issue in view of the order dated 08.07.2019 passed by the hon’ble NGT in the
matter of OA No. 400/2017 titled Westend Green Farms Society Vs UOI & Ors.

The list of participant is annexed.

A meeting was held under the chairmanship of Secretary (Urban Development
Deptt.) as to discuss the NGT order 08.07.2019 titled as given above. i

The Secretary (UD) expressed her deep concern on the adverse remarks
mentioned by the NGT in its order dated 08.07.2019, as NGT pointed out that extractfon
of natural resources and damages to the environment are much more than what Delhi
Govt. has collected as fine.

The Secretary (UD) has also expressed grave concern on the remarks of the
Hon’ble NGT that the fine collected by agencies under the Water (Prevention and
Control of Pollution) Act. 1974, the Air (Prevention and Control of Pollution) Act, 1981,
Unauthorized constructions in violation of Delhi Municibal Act, 1957, Noise Pollution
(Regulation and Control)Rules, 2000, Solid Waste Management Rules, 2016,Central
Ground Water Authority guidelines, 2012 are very insufficient as damage made under
these Acts and Rules are very much higher than the fines collected by the Government of

Delhi.
Pursuant to the discussion the following decisions were taken and also necessary

directions were given.

1. The Secretary (UD) has directed the representatives of environment department
that they should by name form teams under leadership of SDM, Vasant Vihar
and SDM Kapashera, for effective inspection of all 33 farm houses as per

Jurisdiction. Further, it was decided that DPCC representative will device a

detailed check list for regular inspection. A detailed report on show cause notices

issued, compliances made and fine realized will be given by both teams.

-



7. The Secretary (UD) has also directed the representative of Delhi Police will be

called in the next meeting without fail.
nment department

3. The Secretary (UD) has further directed two officers of enviro

to submit the action plan by Friday 02.08.2019, sO that Justice g.p Garg

Committee may evaluate the same pefore next date of hearing 1.€- 19.09.2019 in

the Hon’ble NGT.
The Meeting concluded with vote of thanks to the chair.

Tt

{
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~  Deputy gecretary (

No.F.13(71)INGT[UDIMB1201’7IPart-III 1364~ §o Dated: © / 0d ] ;?

Copy for information and necessary action to:-

1. The Vice Chairman, Delhi Development Authority, yikas Sadan, INA, New Delhi.

7. The Chairman, NDMC, Palika Kendra, New Delhi.
3. The Principal Secretary, Environment, Govt of NCT of Delhi, 6" level, C-Wing,

Delhi Qecretariat, New Delhi.

4. The Divisional Commissionet, Revenue Department
Marg, Delhi.

5. The Commissioner, North Delhi Municipal Corporation, Civic Centre, Jawaharlal
Nehru Marg, New Delhi.

6. The Commissioner, South Delhi Municipal Corporation, Civic Centre,
Nehru Marg.

7. The Commissioner, East Delhi Municip
Patpargani Delhi-92

g. The Chief Executive officer, Delhi Cantonment Board, Delhi Cantt. Delhi.

9. The Member Secretary Delhi Pollution Control Committee, GNCT of Delhi, 4™

Floor,,ISBT Kashmere Gate, Delhi -06.

10. The SDM, Vasant Vihar, office of the Deputy Commissioner,

Nagar House, New Delhi.
11. The SDM, Kapashera, Office of the Deputy Commissioner, South West, old Tax

Building, Kapashera, New Delhi..

. GNCT of Delhi, 5 Sham Nath

al Corporation, Udyog Sadan, Industrial Area,

New Delhi, 1/12, Jam

Copy for information t0:-
1 OSDto Chief Secretary; Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.

5 PS to . Secretary (UD), Urban Development Department.
3 PAto Spl. Secretary (UD), Urban Development, Delhi Qecretariat, New Delhi
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(Ravindra Singh P armar )
Deputy Secretary (MB)




: GOVT. OF NCT OF DELHI
M.B.BRANCH, URBAN DEVEOPMENT DEPARTMENT
10TH LEVEL, C-WING, DELHI SECRETARIAT
I.P.ESTATE, NEW DELHI-110002

F. No. 13(71)/NGT//MB/UD/2017/ Part-ll/&3 5\ Dated:- ¥ |1\ %
C.D.No0.021551932

Minutes of Meeting under the chairmanship of Secretary (UD) in her conference room
at 9" level, Delhi Secretariat on 26.08.2019 at 05:00 PM to discuss the issue in view of
the order dated 08.07.2019 passed by the Hon’ble NGT in the matter of OA No.

400/2017 titled Westend Green Farms Society Vs UOI & Ors.
The list of the participant is annexed.
A meeting was held under the chairmanship of Secretary (Urban Development
Department) as to discuss the NGT order 08.07.2019 titled as given above.

Pursuant to the discussion, the following decisions were taken and also necessary

directions were given:-

1. The Secretary (UD) had directed the representatives of all the departments that they
should nominate officers by name & designation to form teams under the leadership of
SDM, Vasant Vihar and SDM Kapashera, for effective inspection of all 32 farms
houses as per jurisdiction and the joint inspection is to be carried out by the SDM,
Vasant Vihar & Kapashera, Delhi Police, MCDs & DPCC and any concerned agency

and schedule of Inspection may be worked out within two days.

The format for inspection of Restaurant/Hotel/Motel/Banquet Halls operating in
Mahipal Pur and other areas near |Gl Airport has been prepared by the DPCC (copy
enclosed). A detailed report on show cause notices issued, compliances made and

fine realized will be given by the teams.

A copy of list of 32 farm houses located in the area of Kapashera/Rajokri has been
handed over to the representative of Delhi Police for regular inspection as demanded

/

by them.
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4. The Secretary (UD) has further directed that a study of the carrying capacity of the
area may be got done by Dr. Bhim Rao Ambedkar University, Delhi.

The Meeting concluded with vote of thanks to the chair.
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(Ravindra/;Singh Parmar)
_ Deputy Secretary (MB)

F. No. 13(71)/NGT//MB/UD/2017/ Part-li/ 1938~ \ Dated:- 5’/9/;?
The Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi.

The Chairman, NDMC, Palika Kendra, New Delhi.
The Principal Secretary, Environment, Govt of NCT of Delhi, 6" level, C-Wing, Delhi

Secretariat, New Delhi.
4. The Divisional Commissioner, Revenue Department, GNCT of Delhi, 5 Sham Nath

Marg, Delhi.
5. The Commissioner, North Delhi MunICIpal Corporation, Civic Centre, Jawaharlal

Nehru Marg, New Delhi.
6. The Commissioner, South Delhi Mun!CIpaI Corporation, Civic Centre, Jawaharlal

Nehru Marg.
7. The Commissioner, East Delhi Municipal Corporation, Udyog Sadan, Industrial Area,

Patparganj, Delhi-92
The Chief Executive officer, Delhi Cantonment Board, Delhi Cantt. Delhi.

8.
9. The Member Secretary, Delhi Pollution Control Committee, GNCT of Delhi, 4"

Floor,,ISBT, Kashmere Gate, Delhi -06.
10. The SDM, Vasant Vihar, office of the Deputy Commissioner, New Delhi, 1/12, Jam

Nagar House, New Delhi.
11.The SDM, Kapashera, Office of the Deputy Commissioner, South West, Old Tax

Building, Kapashera, New Delhi..

o

Copy for information to:-
1 OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.

2 PSto. Secretary (UD), Urban Development Department.
3 PA to Spl. Secretary (UD), Urban Development, Delhi Secretariat, New Delhi

.

//{ (Ravindfa-Siigh Parmar)
- z Deputy Secretary (MB)




URBAN DEVEOPMENT DEPARTMENT
10™ LEVEL, C-WING, DELHI SECRETARIAT
I.P.ESTATE, NEW DELHI-02

F. No, 13(71)/NGT/MB/UD/2017/ Partll/ 138F - /80 é Dated:- 29)09)n0)9,

Minutes of Meeting under the chairmanship of secretary (UD) in her
conference room at ot" level, Delhi Secretariat on 17.09.2019 at 2.00 AM regarding
to discuss the issue in view of the order dated 08.07.2019 passed by the Hon'ble
NGT in the matter of OA No. 400/2017 titled Westend Green Farms Society Vs UOI

& Ors.
The list of persons who attended the meeting is annexed.

The Secretary (UD), at the outset welcomed all the participants present in the
meeting and briefed them about the Hon'’ble NGT order dated 08.07.2019 and also
expressed grave concern on the remarks of the Hon'ble NGT that the fine collected by
agencies under the Water (Prevention and Control of Pollution) Act. 1974, the Air
(Prevention and Control of Pollution) Act, 1981, Unauthorized constructions in violation
of Delhi Municipal Act, 1957, Noise Pollution (Regulation and Control) Rules, 2000,
Solid Waste Management Rules, 2016,Central Ground Water Authority guidelines, 2012
are very insufficient in proportion to damage made under these Acts and Rules as they
are very much higher than the fines collected by the Government of Delhi.

Pursuant to the discussion the following decisions were taken and also

necessary directions were given to all concerned.

DPCC informed that & new format for inspection alongwith Action Plan has been

devised for inspection of Restaurant/ Hotel/Motel/Banquet Halls operating in Mahipal Pur
and Rajkori and other areas near Gl Airport for Abatement of Pollution of Farm Houses,

Party Lawns & Motels in Mahipal Pur & Rajokari Area of 32 premises/locations and same

are being circulated to all concerned for necessary action (copy enclosed).

2. DPCC has also informed that they have directed the South Delhi Municipal

Corporation under u/s 5 of Environment Protection Act, 1986 and Solid Waste
Management Rules, 2016 to ensure the compliance of the order of Hon'ble NGT.

WL
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3. The representative of Ambedkar University Delhi, Kashmere Gate, Delhi was briefed
about the work to carry out a study of the carrying capacity of the area to organize
various functions at the 32 premises/locations. He assured to respond within two weeks.

. 1t was also decided to direct the Delhi Jal Board to submit a action taken report in
regard to how many premises out of 32 are having rain water harvesting system and how
many of working these area and how many premises does not have rain water
harvesting system and if any fine has been levied on them for not having rain water
harvesting system and a status report regardmg the borewells in these premises may
also be given by them.

. It was also decided that the next inspections will be done as per the new Format in

coming days. SDMs have also been directed to form teams by names under their

leaderships for effective inspection of all the 32 farm Houses as per jurisdiction. At least

two rounds of inspections will be carried out, one in the coming week and another in the

marriage season as at present no functions are being held in the said premises.

. It was also decided that the information may be asked from PWD regardlng the no. of

CCTV camera installed by them in the said location/premises.

- Regardmg noise pollution , as per the direction of the Hon'ble NGT in OA No. 519/2016,
two Monitoring Committee namely Apex Committee headed by Special CP (Traffic) and
a Joint Committee headed by Additional CP, O&M, have been constituted by the Delhi
Police. Also, Website (ngms.delhi.gov.in) and helpline (No. 155271 dedicated 24x7)
have been developed to receive complaints from the public. Any call received on this
number is simultaneously transferred to the PCR van stationed in the area and local
police station. 179 calls have been received by the helpline during two mionths from
22.4.2019 from various parts of Delhi. The representative of Delhi Police Department
was requested to intimate if any data specific to this area is available on this portal.

. It was also decided to issue direction to MCD's to frame a policy for imposing penalty for
unauthorized construction in Delhi as at present they only demolished or seal the:
premises where unauthorized construction has been done.

. DPCC was directed to submit a comprehensive report regarding the inspections done
by them in May,2019 and subsequent action taken by them.

/7 i
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10.1t was also directed that DM'’s will levy penalty/fine for the amount of water extracted

by the said premise/location on the basis of formula of DPCC. :

11.1t was also decided to forward the latest inspection proforma alongwith Action Plan to
Hon'ble Justice Sh. S.P. Garg, Former Judge of Delhi High Court for his perusal.

12. Regarding the Parking Policy it was directed that the Hon'ble NGT may be informed that
a draft policy for Holding Social Functions in Hotel/Motels and Low Density Residential
Area (LDRA) in National Capital Territory of Delhi has been submitted in the Hon'ble
Supreme Court in the case of WP (C) 467771985 titled M.C. Mehta Vs Union of India &

Others.

13.DPCC to constitute a sub-committee to assess the damage to the Environment and
work out a formula for imposing penalty/Environmental compensation.

14. The Secretary has also directed that the SDM, Kapashere must be called alongwith
action taken report in the next meeting without fall as he did not attend the meeting.

F. No.
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8.

9.

The Meeting concluded with vote of thanks to the chair. '

e

~ (Vinod Kumar)
Deputy Secretary (MB)

13/(71)/NGT/UDIMB/I2017/Part1l/ | 78F — | 8o 6 Dated: 2y|q |20/4

The Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi.
The Chairman, Central Ground Water Board, Bhujal Bhawan, NH-4, Faridabad,
Haryana-121001.

The Chairman, NDMC, Palika Kendra, Ne Delhi.

The Principal Secretary, Environment, Govt of NCT of Delhs 6" level, C-Wing,

Delhi Secretariat, New Delhi.
The Commissioner, North Delhi Municipal Corporation, Civic Centre, Jawaharlal

Nehru Marg, New Delhi.

The Commissioner, South Delhi Municipal Corporation, Civic Centre, Jawaharlal

Nehru Marg.

The Commissioner, East Delhi Municipal Corporation, Udyog Sadan, Industrial

Area, Patparganj, Delhi-92

g—hleh.Commissioner of Police, Delhi Police (Legal Cell), MSO Building, New
elhi

The Chief Executive officer, Delhi Cantonment Board, Delhi Cantt. Delhi.

10.The Chief Executive Officer, Delhi Jal Board, Jhandewalan, New Delhi.
11.The Vice Chancellor, Dr. Bhim Rao Ambedkar University, Delhi. Kashmere

Gate, Delhi.

P




GOVT. OF NCT OF DELHI
M.B.BRANCH, URBAN DEVEOPMENT DEPARTMENT
10TH LEVEL, C-WING, DELHI SECRETARIAT
I.P.ESTATE, NEW DELHI-110002

F. No. 13(71)/NGT//MB/UD/2017/ Part-Ii/ 230 -~ 28 Dated:- ]5‘[’//}?
C.D.No.021551932

Minutes of Meeting under the chairmanship of Secretary (UD) in her conference room
at 9'" level, Delhi Secretariat on 11.11.2019 at 12:00 Noon to discuss the issue in view
of the order dated 08.07.2019 passed by the Hon’ble NGT in the matter of OA No.
400/2017 titled Westend Green Farms Society Vs UOI & Ors.

The list of the participant who attended the meeting is annexed.

The Secretary (UD), at the outset welcomed all the participants present in the
meeting and asked them to follow the work on directions of the Hon'ble NGT in letter and

spirit,

Pursuant to the discussion, the following decisions were taken and also necessary

directions were given:-

1. The Secretary (UD) had- directed that SDM, Vasant Vihar and SDM Kapashera, must
submit pre-wedding season report of effective inspection of all 32 farms houses as per
their. jurisdiction at the earliest to M.B Branch in email id m_bgddg&rtmen@gmail.com
as well as in a hard copy on the format provided to them. It should be ensured that the
check list is duly filled in and signed by each member of the inspection team.

2. The SDM Kapashera pointed out about a problem that the farm house owners were
accusing them of partisan behaviour with them because the survey/inspection was
not being conducted in the other farmhouses located in the area and this inspection is
only confined to 32 farm houses. The Chairperson sought to know from DPCC why
only 32 farm houses are selected. The representative of DPCC, replied that the initial
survey was done only on 32 farm houses which were included in the list provided by
the petitioner on the above said case. The Chairperson directed to prepare a separate
list of other farm houses where survey has not taken place yet and directed to conduct

a similar inspection as per given check list format.
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. During discussion it was informed by SDM Kapéshera that they find it very difficult to
detect the underground water resources during their different inspection as the owners
of farm houses had covered all of them with concrete, or other similar material. The
“ representative of DPCC was requested to provide the assistance of technical teams to
SDMs, who can detect if borewells or any other system has been installed to extract
ground water.

. The Chairperson asked to write to all the Commissioner of MCDs to ensure that
maximum fine is imposed and premises are booked/sealed if any unauthorized
construction is made these farm houses.

. DCP, Delhi Police has assured that they will file a report within a day or two about the
number of cases they have booked against noise pollution is last few months. DPCC
volunteered to provide new machines to measure noise pollution level, as machines
given to agencies earlier are old and almost obsolete.

. It was also decided that the penalty/fine on extraction of water will be decided as per
norms laid down by DPCC. The DPCC members in the inspection team must be well
versed with the method of calculation and should accompany the team without fail.
The Chairpersdn also suggested to conduct a meeting after 15 days on 26"
November 2019 after the next round of inspection of above farm houses during the
marriage season and review the action taken against violations.

The Chairperson also directed to conduct a meeting with the representative of
Ambedkar University, Delhi along with DPCC on the issue of calculating carrying

capacity.

The Meeting concluded with vote of thanks to the chair.

(Ravindra Singh Parmar)
Deputy Secretary (MB)




3.

F. No. 13(71)/NGT//MB/UD/2017/ Part-Il/ 23 ¢ -2 Dated:- 15 /11 o

1. The Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi.

2. The Chairman, Central Ground Water Board, Bhujal Bhawan, NH-4, Faridabad,
Haryana-121001.

3. The Chairman, NDMC, Palika Kendra, New Delhi.

4. The Principal Secretary, Environment, Govt of NCT of Delhi, 6" level, C-Wing, Delhi
Secretariat, New Delhi.

5. The Divisional Commissioner, Revenue Department, GNCT of Delhi, 5 Sham Nath
Marg, Delhi. .

6. The Commissioner, North Delhi Municipal Corporation, Civic Centre, Jawaharlal
Nehru Marg, New Delhi.

7. The Commissioner, South Delhi Municipal Corporation, Civic Centre, Jawaharlal

; Nehru Marg.

8. The Commissioner, East Delhi Municipal Corporation, Udyog Sadan, Industrial Area,
Patparganj, Delhi-92.

9. The Commissioner of Police, Delhi Police(Legal Cell HQ), MSO Building, New Delhi.

10. The Chief Executive officer, Delhi Cantonment Board, Delhi Cantt. Delhi.

11.The Chief Executive officer, Delhi Jal Board,Jhandewalan, Varunalaya, New Delhi-05.

12.Vice Chancellor, Dr. Bhim Rao Ambedkar University, Kashmere Gate, Delhi-06.

13.The Deputy Commissioner (SW), Revenue Deptt., GNCTD, Tax Building,
Kapashera,Delhi-37.

14.The Deputy Commissioner (ND), Revenue Deptt., GNCTD, Jamnagar House, New
Delhi-01. ;

15.The Member Secretary, Delhi Pollution Control Committee, GNCT of Delhi, 4"
Floor,,ISBT, Kashmere Gate, Delhi -06.

16.The SDM, Vasant Vihar, office of the Deputy Commissioner, New Delhi, 1/12, Jam
Nagar House, New Delhi.

17.The SDM, Kapashera, Office of the Deputy Commissioner, South West, Old Tax
Building, Kapashera, New Delhi.

18.Ms. Jyoti Mehdiratta, Govt. Counsel , NGT, House No.34, Janpura Ext. Ground Floor,
New Delhi-14. :

Copy for information to:-

1 Hon’ble Justice Sh. S.P.Garg, Former Judge Delhi High Court, Chairman Oversight
Committee (spgrag.ddc@nic.in). ]

2 OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.

3 PSto. Secretary (UD), Urban Development Department.

4 PA to Spl. Secretary (UD), Urban Development, Delhi Secretariat, New Delhi

— e

. (Ravindra Singh Parmar)
V Deputy Secretary (MB)
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. GBM 2019 pa o;d by
Gi‘aen Farms Society Vs UOI & Ors.

" The list of the participant who attended the meeting is annexed.

resent in the meeﬂng and mtmdumd

The- Sma{my UD welcoried all the participants p
stend Green’ Famis --

Mr. Abhiﬁhek Bhardwaj who is Counseﬂ for applicant in the We
Society Vs UOI & Ors. He has been taken as a participants. in the: meeting in view RN
the directions given in the meet ng held on 28.11.2019 at Ic Room No.69 Max M,tmpr
Marg, Lodhi Extn. by Hon’ble Justice' Sh. SP Garg, (Jhatrpe{%smn of theMnmimng
the Pr. Bench of the Hon'ble NGT in the: matter,

gmp‘hs of the lunctions held very recently at the ;
. Orana and the N?‘_ilr;ﬁnj whil was ‘.‘_ :
csiend Graen Fapws . |

Commitiee constituted by
2, The representation alongmth photo
Hotel and Resort in Mahipalpur and Ramkan i€

n the department sent b\v the € ounsel for Petitioner We
s was discussed elaborately. Mr. Abhishek Bhardwaj pomted out

nental Laws el The participants from DPCC
Resorts for violatiop and a ;
jises sealed and de- '

received i
Society Vs UOI & Or
that there were violations of the anm)m
penﬂed that they have taken action agsmst the Hotels and:

: datatlad report relating to fine imposed, fine real ized efe: md” pmmf
sealed alongwith the reason/basis of the de-sealing by t‘he commg Monday: i.e
© 09.12.2019. The Secretary, UD directed that the South DMC shall also subm%t d\:taﬁed

lating to Notices issued.
orary structure demolished. Directions were also issued.

en :

action taken in response to the notices number of

ed. theillegal temp:
to E_m , South DMC: that they shall also sub
pmeeﬁlure for prowdmg permission for organizing functions at thes

niil write up m; cnnnecu.on with the

& TESGILS. i




l:ls South DMC was also directed 1o visit all the 33 farm houses in the area and furnish

a ﬂtetmi report relating to the temporary structure/pandals installed. in the farm houses

5 e. rmissian taken by the farm houses in respect of the area and the measurement of

the actual temporary structure/pandals installed, and action taken if area is found mxbefﬁ

more.

It was. also discussed that the draft poll.m lor temporary strugiure /pandals instatled in

: connac;ﬁ@n Wlﬂ] marriage ceremony and other funietions is Lmder subﬂus&mn to the.
Hon’ble Supreme Coutt for finalization. ‘

5. The Secretary, UD has directed that a surprise inspection shal‘l b.& unﬁamkfen by the
Joint Inspection Committee while the function is being held by ﬁ,he farm ‘house -tbetorc
the next meeting on 12. 12,2019. The Counsel for Petitioner shall also be invited in the
inspection team. Report shall focus espcually on. various parameters sugh as Sound/
Crackers/Noise Pollution, Traffic, Temporary Structure of the nandais, Ground
water/Bore wells/Water Tankers etc, alongwith other parameters. DP@C shall provide
a machines alongwith an operator o each of the loml Inspection Tﬁa,m le Secretary,
UD also pointed out thal the temporary structure installed in the farm houses shall also
be. mspected from the Disaster Management point of view. ]

6. The partrclpants from :hc Dr. ‘B:R. Ambedksr University - mfumw ‘that wa
Sh. Suresh Babu, shall be a-var}ab'le from the coming Monday onwards as he was not
available on-account of his pre occupation with an assignment outstation travel for mast'
of the period. The Secretary, UD has therefore directed that a separate "meeﬁﬁg‘-shail-b-g
fixed with Sh. Suresh Babu, Prof, Dr. B.R. Ambedkar University and with DPCC
representative in connection with caleulations of cartying capagity in the next week.

7. The Secretary, UD directed finally that all the requisite reports from all concerned
partlclpants shall be submitted so that the Hon'ble NGT may be appmsed agcordm'gly

8. The next ‘meeting will be held on T T wday, 12.12.20 1Y at 4.00.Pih 6n the same venue.

The meeting concluded with vote of thanks to the chair.

(ASHOK KY/MAR)
: Deputy Director (LB-11).
F. No. 13(71/NGT/MBUDI2017/ Pan-til |/ Rb = (4 & Dated:- qﬂf};fﬁ J 14
I. The Vice Chaitman, Delhi Development Authority, Vikas Sadan, INA. New Delhi.




“The Chairman, Central Ground Water Roard. Bhujal Bhawan, NH-4, Faridabad, Haryana- ¥

rian, NDMC, Palika Kendra, New Delhi.
goretary, Environment. Govt of NCT of Delhi, 6" level, C-Wing, Delhi

"5, The Divisional Commissioner, Revenuc Deparumeit, GNCT of Delhi, 5 Sham Nath Marg;
~ Delhi. : _ o
6. The Commissionet, North Delbi Municipal Corporation. Civie Centre, Jawaharlal Nehru
Marg, New Delhi. : .
4. The Commissioner, South Dethi Municipal Carporation, Civic Centre. Jawaharlal WNehru
S Mg : - ey _ :
‘8. The Commissioner, East Dethi Municipal Corporation, Udyog  Sadan. Industrial Area,
patparganj, Delhi-92. LN o e B bk
9. The Commissioner of Police, Delhi RQHqg\(iigg:g&f'@s_-}jl’ﬂﬂl.;MSQa: Jrile sw Delhi.
10. The Chief Executive officer, Delhi :J_ai1TBL$arﬁ;,Eh_andeﬁwa;¥aﬂ;V#fum?ﬁlma' tew Dethi-05.
11, Vice Chancellor, Dr. Bhim Rao Ambedkar '.U.li:ivers'ity,-~l§aas-h‘mem:ﬁam,,:—mt’gmﬂé. :
12. The Deputy Commissioner (SW), Revenue Deptt.. ‘GNCTD, Tax Building: Kapashera,Dethi-
37. s
13. The Deputy Commissioner (ND), Revenue Deptt.. GNCTD. Jamnagar House, New Delli-01.
14. The Member Secretary, Delhi Pollution Control Committee. (:NCTofDelm, 4™ Floor,I8BT,
K ashmere Glate; Delhi -06. SRl e P
15. The SDM, Vasant Vihar. office of the Deputy C"o‘na;mii:ssi'm\er,.'fNﬁi}ﬂgﬁﬁ;; 1142, Jain Nagar
? House, New Delhi. ‘ e o
" '16. The SDM, Kapashera, Office of the Deputy Commissioner, South. West, Old Tax Building
Kapashera, New Delhi. o ‘ 5
17. Ms. Jyoti ‘Mehdiratta, Govt. Counsel , NGT. House No.34. lanpura Exft_.:'(':imund. Floor, New

Delhi-14.

Copy for information to- : S
| Hon'ble Justice Sh. g PiGarg, Former ludge Delhi High Court, Chairman Oversight
Committee (spgrag.dd i ,[js;;gmm&gt@gm&ilcom SR

2 08D to Chief Secretary, Govt. of NCT of Delbhi, Dethi Gecretariat, New Delhi.

7 PSto. Secretary (UD), Urban‘sDeveloPme;m'Department.

4 PA to Spl. Secretary (UD), Urban Development. Delhi Secretariat, New Dethi

(ASHOK K MAR)
Deputy Director (LB-H)




GOVT. OF NCT OF DELHI
URBAN DEVEOPMENT DEPARTMENT
LOCAL BODY BRANCH-II
10TH LEVEL, C-WING, DELHI SECRETARIAT
LP.ESTATE, NEW DELHI-110002

F. No. 13(71)/NGT//MB/UD/2017/ Part-11/ } 5o 719-85 Dated:- 11‘ \&‘\\ 9

C.D.No.021551932

MINUTES OF MEETING

Minutes of Meeting under the chairmanship of Secretary (UD) in her conference room at gth
level, Delhi Secretariat on 10.12.2039 at 12.00 Noon to discuss the issue relating to calculations of
carrying capacity incompliance to the order dated 08.07.2019 passed by the Hon’ble NGT in the
matter of OA No. 400/2017 titled Westend Green Farms Society Vs UOI & Ors.

The list of the participant who attended the meeting is annexed.

1.

The Secretary, UD welcomed Sh. Suresh Babu, Dean and Director, and Ms. Divya
Mehra, Research Assistant from Ambedkar University, Delhi. It was discussed that the
Hon’ble NGT in its order dated 08.07.2019 in the matter of OA No.400/2017 ( titled
Westend Green Farms Society Vs. UOI & Ors.) issued directions to regulate social
events with participations of large number of people. Accordingly, it was decided in the
meeting on 26.08.2019 that a study of carrying capacity of the area may be got done by
Ambedkar University, Delhi. The earlier meetings could not be materialize on account
of the preoccupation of Prof. Suresh Babu with an assignment for which he remained
outstation for most of the period. Today’s meeting was therefore called to discuss the
issue alongwith the DPCC representatives.

The DPCC representative are unable to attend the meeting today as they are appearing
in the Hon’Ble Supreme Court on some urgent matter.

It was discussed that Ambedkar University, Delhi will prepare write-up in the matter
relating to calculation of carrying capacity in social events with comprehensive details.
It was also discussed that Ambedkar University, Delhi will indicate both short term and
long term measures to be taken in Rajokari and Kapashera, indicating the financial
outlay so that the same may be placed before the Monitoring Committee headed by the
Hon’ble (Justice) Sh. S.P. Garg (Retd.) for further discussion and finalization.

The meeting conclude:d with vote of thanks to the chair.

Deputy Director (LB-II)




Copy to:-
F. No. 13(71)/NGT/MB/UD/2017/ Part-T/ | 5279-8 5 Dated:- ! lf ! 9‘1 4

—

The Vice Chancellor, Dr. B.R. Ambedkar University, Delhi, Kashmere Gate, Delhi.

2. Professor Suresh Babu, Director, CEUS, Dr. B.R. Ambedkar University, Delhi, Kashmere
Gate, Delhi. (cues@aud.ac.in).

3. The Member Secretary, Delhi Pollution Control Committee, GNCT of Delhi, 4" Floor, ISBT,

Kashmere Gate, Delhi-06.

Copy for information to:-

I Hon’ble Justice Sh. S.P.Garg, Former Judge Delhi High Court, Chairman Oversight
Committee (spgrag.ddc@nic.in), (Jspg.me.ngt@gmail.com.

2 OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.

3 PSto. Secretary (UD), Urban Development Department.

4 PA to Spl. Secretary (UD), Urban Development, Delhi Secretariat, New Delhi

fod

Deputy Director (LB-II)
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GOVT. OF NCT OF DELHI
URBAN DEVEOPMENT DEPARTMENT
LOCAL BODY BRANCH
10TH LEVEL, C-WING, DELHI SECRETARIAT
LP.ESTATE, NEW DELHI-110002

F. No. 13(71)/NGT//MB/UD/2017/ Part-1101= 2 Dated:- 16 [ "’[‘ J

C.D.No.021551932

Minutes of Meeting under the chairmanship of Secretary (UD) in her conference room at 9t
level, Delhi Secretariat on 12.12.2019 at 3:00 PM to discuss the issue and action plan in view of
the minutes of meetings dated 17.09.2019, 11.11.2019, 26.11.2019, 05.12.2019 and 10.12.2019 and
incompliance to the order dated 08.07.2019 and 19.09.2019 passed by the Hon’ble NGT in the
.matter of OA No. 400/2017 titled Westend Green Farms Society Vs UOI & Ors.

The list of the participant who attended the meeting is annexed.

The Secretary, UD welcomed all the participants present in the meeting and urged all the
participants for a sense of urgency so that the directions/orders of the Hon’ble NGT may be complied
with in letter and spirit. She urged further for timely and regular submission of the requisite reports on

the issues concerning their department/organization.

1. The participants from DPCC informed that they have submitted the requisite report. As
per the report all the farm houses/party lawns were inspected and SCN of directions
issued u/s 33(A) of water Act, 1974 and 31(A) of Air Act, 1981. An amount of Rs.1.25
crore levied for environmental compensation for deficiencies observed during the
inspection. Out of which 1.05 crore recovered. Recovery proceedings have been
initiated in respect of the units which have not deposited the environmental
compensation. It was informed that a proposal to assess the damage to the Environment
and work out a formula for imposing penalty is under submission and will be finalize
soon.

2. The Secretary(UD) directed that Delhi Jal Board(DJB) shall submit report in connection
with the penality/fine levied and the amount realize thereon for not having Rain Water
Harvesting System latest by Monday i.e. 16.12.2019.

3. The participants from Delhi Police/ Delhi Traffic Police also informed that they have
submitted the latest and updated report relating to action under MV Act by Traffic Unit
for Noise Pollution and organizer of function without adequate parking facilities

causing obstruction and also action taken report against various violations such as




23

action on DJ sets, loudspeakers, crackers, generators etc. It was also informed that they
have undertaken a campaign in the area for sensitizing organizers on various issues.

4. The participants from South DMC informed that they have a policy for holding social
functions in Motels/Hotels within the jurisdiction of South Delhi Municipal Corporation
issued by circular dated 22.10.2018. The Farms Houses/Party Lounge have deposited
part payment in accordance with the provisions under this policy and the Najafgarh
Zone SDMC has submitted a proposal seeking clarification from head quarters
regarding action to be taken against them in the present scenario.

5. The SDM Kapashera did not attend the meeting. He has not submitted any joint
inspection report also. The Secretary(UD) has already sent a DO letter to the DM, South
West for issuance of suitable directions to him for submission of requisite report.

6. The Secretary (UD) informed that the department is organizing an awareness and
publicity campaign on various environmental issues such as Air, Noise Pollution etc.
for the period from 23.12.2019 to 31.12.2019. She request all present to share IEC
material for the same. ‘

7. The Secretary, UD also informed that a meeting has already been held with the
representatives from Dr. B.R. Ambedkar University on the issue of calculation of
carrying capacity so as to regulate social events with participations of large number of
people. The Secretary, UD directed them to prepare a write-up in the matter for both

short term and long term measures and also indicating the Financial Outlay as well.

The meeting concluded with vote of thanks to the chair.

(ASHOK KUMAR)
Deputy Director (LB-II)

F. No. 13(71)/NGT/MB/UD/2017/ Part-I/ | -~ 2 Y Dated:- éfnfu

I

OB W

The Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi.

The Chairman, Centra! Ground Water Board, Bhujal Bhawan, NH-4, Faridabad, Haryana-
121001.

The Chairman, NDMC, Palika Kendra, New Delhi.

The Pr. Secretary, PWD, Govt. of NCT of Delhi, 5™ Level, Delhi Sectt.

The Principal Secretary, Environment, Govt of NCT of Delhi, 6™ level, C-Wing, Delhi
Secretariat, New Delhi.

The Divisional Commissioner, Revenue Department, GNCT of Delhi, 5 Sham Nath Marg,
Delhi,
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The Commissioner, North Delhi Municipal Corporation, Civic Centre, Jawaharlal Nehru

Marg, New Delhi.

The Commissioner, South Delhi Municipal Corporation, Civic Centre, Jawaharlal Nehru
Marg.

The Commissioner, East Delhi Municipal Corporation, Udyog Sadan, Industrial Area,
Patparganj, Delhi-92.

10. The Commissioner of Poiice,' Delhi Police(Legal Cell HQ), MSO Building, New Delhi.

1.

The Chief Executive officer, Delhi Jal Board,Jhandewalan, Varunalaya, New Delhi-05.

12. The Vice Chancellor, Dr. B.R. Ambedkar University, Kashmere Gate, Delhi-06.

13. Professor Suresh Babu, Director, CEUS, Dr. B.R. Ambedkar University, Delhi, Kashmere

Gate, Delhi. (cues@aud.ac.in).

14. The Deputy Commissioner (SW), Revenue Deptt., GNCTD, Tax Building, Kapashera,Delhi-

37.

15. The Deputy Commissioner (ND), Revenue Deptt., GNCTD, Jamnagar House, New Delhi-01.
16. The Member Secretary, Delhi Pollution Control Committee, GNCT of Delhi, 4™ Floor,,ISBT,

Kashmere Gate, Delhi -06.

17. The SDM, Vasant Vihar, office of the Deputy Commissioner, New Delhi, 1/12, Jam Nagar

House, New Delhi.

18. The SDM, Kapashera, Office of the Deputy Commissioner, South West, Old Tax Building,

Kapashera, New Delhi. .

19. Ms. Jyoti Mehdiratta, Govt. Counsel, NGT, House No.34, Janpura Ext. Ground Floor, New

Delhi-14.

Copy for information to:- 7
| Hon’ble Justice Sh. S.P.Garg, Former Judge Delhi High Court, Chairman Oversight

Committee (spgrag.ddc@nic.in), (jspg.me.ngt@gmail.com.
2 OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.
3 PSto. Secretary (UD), Urban Development Department.
4 PA to Spl. Secretary (UD), Urban Development, Delhi Secretariat, New Delhi

(ASH%

Deputy Director (LB-II)
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“\% Format for inspection of Restaurant/Hote!/Motel/Banquet Halls operatmp in M-:hupalpm
s and Rajokri and other arcas near IG! Airport

I Name &Address ol the Unit: Mos S‘M:b‘j M‘OQ( &PH"Q» Vi’UM P d—c’ ;

...................................

i3

Owner/Partner’s Name
Contact Details (Phone & 1imail) PR o S e A

Date ofinspection = =~ = .22-\=—=1% A,

E.ﬁ:h.m

Time of inspection: a) Start o-l“{nspcclion: T S

b) End of Inspection: ... g

Gurwmwwnalan SW("\

6. Persons contacted:

7. No. of Rooms/banquet Halls J\E [O '
8. Plot Area S R i R :
CA:- Kw.-Goo

9. Power Connection

T R o o

(l 10. Source of water
\ 11. Whether Unit Found in Operation \'/?m/l“k-v-—- r_ S 8”"6 cmj
LY 12. Status of Consent to Operate el uflo 1014

13. Date of start of operations of the unit ‘

14, GST Number CO2AARCS\SFTe P\

15. Bank details

INSPECT IQN DETAILS

(S ] Abtiol Points. . - ' Yes/No i Remarks, it any
DP U | Whether DI sct operated within an enelosed 7@ J

| premises.

2 | Whether D G. set acoustically treated  and Al e 1) '
D@ﬂ" mecting Noise Pollution Control n)m'ms. t : 'YUD S i Q o e d\\t
M- ’ ; | ERVAE g 2N Ckac,g_u_&fif— Sxac
o SN | , \r\_c/\&kﬁc
wether bumm& only ll'npl()\/t.d crackers and ‘ ,
green crackers : CYW-Q—QCM idsfeodad

| Whether DI set and Loud Speakers being. qu i
| eperated as per guidelines of Dethi Police ‘%

Whether Foad waste Ve

installed/agreement with DMC for collection and ARSIt - ;
47 ) antrey mendeiog

disposal of 'ood Waste. ! !




and disposal of Food Waste signed Mo |

Whether CCTV Cameras installed i \1 €h.

Whether permission obtained for tube wells PO

| 'Whether Roof Top Rainwaler IIur'v—t':-s'l'i-ﬁg-:“S_\‘sttr|11 | Yoy

paB | installed

70, TWhethor ETP/STP Instalied to meet the arca | P Tamdedled A Jound operativa
b?u_..f s‘peci.ﬁc norms. If Yes, please specify the units of | Yes coleckion , aesmek o, iSludae.
|:1?/SW e L L J;Lalnaa_.a-&l'_ﬁ\.'a Ao Ul
DW 1. | Whether MLSS observed in acration tank Y e

12. | Whether Flow Meter installed | 6&'11%6'{{.%}'

13.7| Whether adequate quantity of dry/wet sludge
L PCG | enerated R e
14. | Whether proper disposal/reuse ol scwage wnd |

% L waste water after proper wealment in| Yep
DY gardening Aushingctc el e G T
15. | Whether water mass balance being prepared \/ G , i

16, | Whether proper LECS/Channelization System | ., . cnanncig sdion g @5\"’ vided
> ; 4 : Ve |

Pl _ | provided over bhattis with adequate stack height. | 7~ ™ elXh 0D gt %ﬁgﬁi W d(\d

X "l 7. | Whether only approved fuels are being used. Y : :

» 18, | Whether praper stack height provided AT TR RS B il o g

oM | soi B ¢ S B
19. | Whether board of size 3'x2" installed for display No o i) ,,a‘ﬂ 4 haourdh

|

bt b s e i i
“DW‘ of number of guests and parking space |
|

|

20. | Whether parking facility is of appropriate size viz. \ana
D?Ur) a viz capacity of Farm House ORI F 80, A5 R e
21. | Whether gatherings in the plan sustainable and as ye E

}Er_u | per carrying capacity of the area. = | 5 _
Dmt"z - W.hcthcr any unauthorized construction exists 1\;\' %\,\;u&—?.‘-ﬂ‘»\\w?\qm 1
D without statutory clearance, R B S

‘ﬁ"‘h' 23. | Whether unit complying with fire safety rules.

24. | Whether any other violation noticed by the
WG T el e
25. | Whether place is fit for its present use based on

above purameters. | Capelet BukuA T on L ek

Signature of Contacted person Signature of Inspecting Officials -

\ e
W\ [T 2) DPccC
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ﬁ\k Format for inspection of Restaurant/Hotel/Motel/Banquet Halls operatmy in Mahlp'\lPur
i ; and Rajokrl and other areas near IGI Airport
| Name &Address of the Unit: M/s YU PMAN B'Jl"t .ﬁM.J.-..‘,.N.H:'.?, Do
2. Owner/Partner’s Name R L s
3. Contact Details (Phone & Email) : %thg harmo
4, Date of inspection 22119
5. Time of inspection: a) Start of Inspection: ... 3 20 Pm
b) End of Inspection: . ... ...
6. Persons contacted: ... .. .thSM .................
7. No. of Rooms/banquet Halls LM .'.’., ...... T R A
8. Plot Area SRS S Y L R e
9. Power Connection A R M L KW.-Soe k)
Y % Wm, w—
10. Source of water : """j
I'1. Whether Unit Found in Operation : Yu ’Nﬁ——- C_F\ ‘F""“J}““‘ e 66‘ “a'
12. Status of Consent to Operate - Yoy
13. Date of start of operations of the unit 2oy
14. GST Number : :qufhe,c..F-O"I‘"P’li
15. Bank details Dy ere BeaAl LA Camckak™
INSPECTION DETAILS
' S Action Points | Yes/No | Rema rks, 'if':m_s
No". T e P T E el e - S o 1
P I ] Whether DI set operated within an enclosed ), 24 !
D / |3;}n1i¢es _ L [ !
2 | Whether D.G.  set dcuusllcalh weated  and Y Ac_owxi‘\\C_RU-Q Ao hed &
fﬂ.—a , mu.nm_ Noise Pollution Control norms ' %C’d’ ke e € DecE.
- bi | [E B PRI g [ Distectionn|el
1 3 | Whether burning only improved crackers and Nm S Stard Urmesmas Wi
DP green crackers ] Uaeesd ek i ne Ay
I4Awn|m [ Toud S oo PR & |
hether set and Lou puulma being | ! ;
DP | operated as per guidelines of Delhi Police , y-@ | i
§ | - g
5 | Whether Food waste converior A L_%
installed/agreement with DMC for collection and j\f% ' Cran e W
LY L"J disposal of Food Waste. l J aXk J\,\




" T Whether agreement with SDMC for collection |

and disposal of Food Waste signed

L P 7. | Whether CCTV Cameras installed '\le-A
‘L“ % - ity s willie ime s one 4 e
M 3. | Whether permission obtained for tube wells W o
.| 9. | Whether Roof Top Rainwater I*‘larvek-'t_izlgﬂb'—_\;l.'cﬁ‘ s j E
DK G installed L it _
10, [Whether ETP/STP Installed to meet the arca

specific norms. If Yes, please specify the units of
ETP/STP ;

| Whether MLSS observed in acration mnk

["Whether Flow Meter instalied by the unit

e

| Whether adequate quéﬁtily of dry/wel sludge

13.
generated. = s

14. | Whether proper disposal/reuse ol sewage and
waste water afler proper treatment in
gardening, flushing,ete. 2
Whether water mass balance being prepared

16.

Whether proper [ECS/Channclization System
provided over bhattis with adequate stack height.

Whether only approved fuels are being used.

‘\!0

~ | Whether proper stack height provided with DG |

" Sets

' 'Qbﬂ":rm;iicé”&#owv\ﬁ on
coelecon , &

JF: FERS——— S O -

X\, aestetion
| Swadac dogiea bed rate

e.onaki v

LS Sqaren 1S peev 1o
193 M odeguakc Srack !

P DPCL. Digmeciion Dee]

["Whether board of size 3'x2' installed for display |

of number of guests and parking space

u viz capacity of Farm House

per cariying capacity of the area.

Whether any unauthorized construction exists
without statutory clearance. :

Whether unit complying with fire safety rules.

. | Whether any other violation noticed by the

inspection team.

Whether, place is fit for it'.{prcsédﬁi“ii_s';é"lmééd on

Whether parking facility is of appropriatc size viz. |

Whether gatherings i the plan sustainable and as |

| above parameters,

(NW\'}\:\\ Q\\@-\‘J
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)
Format for inspection of Restaurant/Hotvl/Motel/Banquet* Halls operating in Mah r
and Rajokri and other areas near 1GI Airport

.................................

2. Owner/Partner’s Name et e e (R BT R SR S YRR
j 3. Contact Details (Phone & Limail) IR RE N S B o AR A I
i 4, {)atc,ol’inspéctiun L)‘t'_ﬂ/,?

5. Time of inspection: a) Start offampsernon: oL 808

b) End of Inspection: ............... .

G Nsempvontested: . L //

7. No. of Rooms/banquet Malls SR e By e S EE / ....... {

8. Plot Area

9. Power Connection :

......................................

10. Source of water
1. Whether Unit Found in Operation
12. Status of Consent to Operate

13. Date of start of operations of the
14.GST Number
15. Bank details

INSPECTION DETAILS

-l‘l'l;'nmr-ks.“if nmy 3 ’f
5 TR e N S . s = ) SR [
Whether DI set oper lpted ;
premises,

i WhL‘thl D G. sef a0 l'\llC Iy teatl and ! _?

i i

| F

|
l '
!
g5 2 '“S'i)cnl\'crn being I & :
Dethi Police j ]
o ) '

5 & Food waste convertor |

| st Ied! ment Kith DMC for collection and i
hpﬂt&-" disposal of Food Waste. _ :
' e o e 1 '




Whether agreement with SDMC for callection |

and disposal of Food Waste signed

Whether CCTV Cameras instalied

Whether permission obtained for tube wells |

Whether Roof Top Rainwaler Harvesting 83 o e

installed

Whether ETP/STP Installed “to meet the
specific norms. If Yes, please specify the units of

| Whether MLSS observed in aeration tank

[ Whether Flow Meter instailed by the unit

Whether adequate quantity of dry/wet sfidee

generated.

Whether proper dhpmalhmm ol sewdee and

dred

W. waste water after proper treajment in
. : gardening; flushing,etc. : Ao
'D(W (.| 15. | Whether water mass balance being pared
- L 16. ["Whether proper ECS/Channelization Syste
D?(j" | provided over bhattis with adegdate stack height. g
X wl?. Whether only approved Iuelyﬂ*e being used.
P R I e

| Sets

Whether pmper stack he W provided wit

of number of guests and parking spac

. | Whether board of size xl‘ installed y‘ display
o]

rm House

Whether parking ?ﬁhly is of appm hiate size viz | |

a viz capacity of I

| Whether gatheriglgs in the plau{y& winable and as |
| per carrying ca

ity of the are

Whether any£ unauthorized /(onsuuulm\ e N S

without statytory clearance.

Whether wfit complying with fire safety rles,

Whethey any other Jélauon noticed by the
inspecgion team,

Whegher. place is fit for its present use based on

| above parameters.

Signature of Contacted person

Signature of Inspecting Officials -

2%




N

Owner/Partner’s Name

-l‘\)

Contact Details (Phone & Limail)

Date ol inspection

wos W

b) End of Inspection:

7. No. of Rooms/banquet Halls
8. Plot Area

9. Power Connection

10. Source of water

I'1. Whether Unit Found in Operation
12. Status of Consent to Operate

13. Date of start of operations of the unit
14. GST Number

I5. Bank details

INSPECTION DETAILS
: | SI

Action Points

| premises,
Whether DG, set acoustically
mecting Noise Pollution Control norms.

DP , green crackers

4 | Whether DJ sot elr?cl—-A'l_é'i;ci""‘-§i")cakws
| Operated as per guidelines of Delhi Police

5 Whether food waste

Format for inspection of Restaurant/Hotel/ Motel/Banquet Halls operating in Mahipalpur
i and Rajokri and other areas near 1GI Airport

I Name &Address of the Unit: Mis :

Time of inspection: a) Start of [nspection:

6. Persons contacted: N MM- CI\QTWQ‘

Whether DJ set muamd within an enclosed
: e !

i
treated  und !

3 | Whether burning only improved crackers and | Nye-

bei IHL‘ y

mm 2 1 lm

. ' installed/agreement with DMC for collection and
| .hb - disposal of I'ood Waste.

@I

NH*‘@ ﬁ“’@p«m W

...............................................

"Y/ces}N() L&')v\qw?& ;Fuwubm ta 30:'“3
4 M- WJ
ojMCD‘Sl\‘\K'Zﬁ

SBY M- 6528023308
Matiped pun. N- D= 3

Yey/No Remarks, if any

Ace =M ceddA o coXed ek

[Preoe X ot \n Usedus pen

)'DDC—C- Thne cdio A Do w\w|| 9

‘ uu./v-'
N Kol vt et

, M O\.""\"‘N %M‘fth}

o

l

!
|
!

'\‘/’&\ fl 7 ant: *?—g,mw




Whether agreement with SDMC for collection

v | : O
N J(_»| and disposal of Food Waste signed : N
D b 7T Whether CCTV Cameras instalied )‘e;
MG 8. [ Whether permission obtained for tube wells | N::
: 9. | Whether Roof Top Rainwater Harvesting System i
Daﬁ installed _ Les
10. | Whether ETP/STP Installed to meet the area

specific norms. If Yes, please specify the units of
ETP/STP X2l

. QL.L' 1. | Whether ML.SS observed in acration tank
1% 1L AS
Dp b 12 Whether Flow Melter installed by the unit A
13. | Whether adequate quantity of dry/wet sludge
b Peé generated, Yeo
14, | Whether proper dnspmal/muv.c of sewage mnd
waste water aftler proper treatment in | WYeA
gardening, flushing,etc. e
Whether water mass balance bemg, prepared Yers

Whether proper ECS/Channelization System
provided over bhattis with adequate stack height. |

17. | Whether onl roved tuels are being used.
.2 < il e e
| 18. | Whether proper stack height provided with D.G.
DM | sets R s
19. | Whether board of size 3'x2’ installed for display \f
e

of number of guests and parking space

26 m kS 8 Joon oo

B = 9?3.&:\..%@:6‘6.\;@ beds.

7 S B AR

34

collgexion ¥ sexki-n ) A P P BTN
Fa~t<ls

adequaX € Sixacks. 3

| Whether parking facility is of appropriate size viz
a viz capacity of Farm House

21. | Whether gathel ings in the plan sustainable and as- 7,3/5
j;/?» per carrying capacity of the area. * Bt
mul Whether any unauthorized construction  exists
D without statutory clearance. : ND
‘:‘ ok 23. [ Whether unit complying with fire safety rules.  [¢ :
(24, | Whether any other violation noticed by the

| inspection team.
Whether place is fit for its present use based on
 above parameters.

Signature of Contacted person

%@

b @m

Signature of Inspeeting, ()fhunls/

i

g_m—\\\\ \§

5% &
SF stq“w' i Qameer :\:\Q::\:\bvm
Fs- N> bt Q) - *, (Te DPe)
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()

i \\ Format for inspection of Restaurant/Hotet/Motel/Banquet Halls operating in Mahmalpur
25 and Rajokri and other areas near 1G1 Airport
I Name & Address of the Unit: M/s WOA". EJV\d. Luvn L&m ﬁ-g_ QQ, @HJ-}L) 2.
Eenadd (44.
2. Owner/Partner’s Name SR DR i ol T e e
3. Contact Details (Phone & Email) s Nasemi, bty -
4. Date of inspection : .‘......):)..'.'r.l.l.ff'..lﬁ
5. Time ol inspection: a) Start ol Inspection: Ci ‘R0 M.
| b) End of Inspection: ................
6. Persons contacted: ... ..., MO‘ . M ..........
7. No. ()f‘ Rooms/banquet Halls B?.').fbl .
8. Plot Area )
9. Power Connection LA ST TR SR e e KW.-..[S‘.’\.F\’O‘\
10. Source of water : MRy wred ;
1. Whether Unit Found in Operation V?LS/N-&)-'L 2-“2; Wwa Aendim
12. Status of Consent to Operate B
13. Date of start of operations of the unit Qoo
14.GST Number [ o7ADHESITS A= ;
15. Bank details IRy Ranil  makaferd pure el
INSPECTION DETAILS Y po: ePIS 02 0oLl NNy
; { S. # Action Points | YeyiNo |- Remarks, if iy 1'
-Hlo' e TR T L e ; i
I | Whether DI set operated within an enclosed
D P premises. y&g

________ l b i
2 | Whether DG, set acoustically  wreared und,y ?ACQMAQL%—\—ch(ﬁ-

o meeting Noise Pollution Control norms.

. - 1
Py |
3 | Whether burning only improved crackers and [N | NS S e ChAntp . Lnnsd
DP green crackers ot a v 'ﬁ-vh‘n'
B e e e b e 2 |
4 | Whether DJ sol and - Loud  Speakers  being ! Yeg i i
Dp % u 1idelinee * Pslian ! :
| operated as per guidelines of Delhi Police ‘ ! !
A A e e Y e AT R e ‘ {
5 | Whether Food waste convertor 1 , :
installed/agreement with DMC for collection and i i (n a/b()% m%”“‘(
! :
| akside
r

EDT(—"J disposal of Food Waste.




|
o Lo
d
i r"? Whethcr agreeli'_tEt{lw;;/"i—tﬁ“?[‘)ﬁf‘_"“ﬁ,{}m{(illwii-‘n' 1_ 'L
+ \nan{# and disposal ol Food Waste signed 7 U | E
m ~ 7. | Whether CCTV Cameras installed i ya:} '
Nﬁ 8| Whether permission obtained for tube wells '_'_Mtf\.io
.79, | Whether Roof Top Rainwater Harvesting System | st |7
Dlﬁ installed E p'\*oua/H :
10. | Whether ETP/STP Installed to mecet the area Yz«b
b.ml,.» specific norms. [f Yes, please specify the units of
ETP/STP e e A, e
PM' I1. | Whether MLSS observed in aeration tank \/ i :
DP‘“‘L" 12 "Whether Flow Meter installed by the unit i | __:’“/D &l by e
13| Whether adequate quantity of dry/vet sludge Npl TR S ;
0 PCE | generated s O ke e
14. | Whether proper disposal/rease of sewage and
% - waste water after proper lreatment  in Yy
o (.| 15. | Whether water mass batance being prepared 7 i,
'D@L M T s \z\.t_ﬁ.}.‘_ﬁiﬁzﬁ_- e e
- wga%m e @oeviocol S

: 16. | Whether proper ECS/Channclization  System
D‘PC;" | provided over bhattis with adequate stack height. | 7“’
X 1./]?' Whether only approved fuels are being used. Y‘V‘D i
_ 18, | Whether proper stack height provided with D.G.

19. | Whether board of size 3°x2" installed for display >
_‘Dﬁ‘"' of number of guests and parking space N

| cdquak e sxaclt gy

N 20. | Whether parking facility is of appropriate size viz \aﬂé
'D?Cr a viz capacity of Farm House . RITERSEE Wl ots T T e R
21. | Whether gatherings in the plan sustainable and as 7.3‘; . %
j; e per carrying capacity of the area. * T g v e LS
m‘d}.‘. Whether any unauthorized construction exisls
D without statutory clearance. e
‘;‘ b 23. | Whether unit complying with fire salety rules.
24. | Whether any other violation noticed by the
inspection team. -k o s

25. | Whether place is fit for its ‘prcseﬁiwiﬂlhséﬂba'éﬁd on’
| above parameters,

*@\&LMMWLG\”W |

Signature of Contacted person

/Q;A/“'\’\‘;. ‘t.fl\-ﬂ'\'f\—ﬂ
onrf_::Uy\u) ze pyd

zoenl |
A T g
oty | @\i‘c\m &W@w




Format for inspection of Restaurant/Hotel/Motel/Banquet Halls operating in MalupalPuu
and Rajokri and other areas near IG! Airport
iesabuef
I Name &Address of the Unit: M/s ..O.QQV\Q...H\:‘T‘ 6«!.92-&'“)0\/}" L
“TiRwas Cova ¢ ““"J

MRH-8, ... MW ....................

Owner/Partner’s Name pYR “‘M*—C“‘w o

?.
3. Contact Details (Phone & IEmail) : TCIJ'U-M- ......... Q‘mj .............
4. Date of inspection A ')-'3—-—\\“\"'{ o e R R
5. Time of inspection: a) Start of Inspection: .. A +SoO. pm
.b) Ehdof Inspection: .........00 e
6. Persons contacted: ... ....... T EVUNCEREI G et T
: 7. No. of Rooms/banquet Halls H4 ...
8. Plot Area QM2 '?:,‘E' S‘I /)V\T‘ ......................
9 Power Connection A e L e s e A
. —CC)MKM__
10. Sowrce of water US| w_“iu" ....................
I1. Whether Unit Found in Qperation e YesAdo | A S?M—ﬁ.muﬁ ur W amwdml
12, Status of Consent to Operate Ces
I3. Date of start of operations of the unit - 260\8
14.GST Number CenpbtelySss S
15. Bank details :
INSPECTION DE TAILS
Sl gy "XéHcS{FP&Em Sy | Yes/No | REnmrks. if iy i
_No. o !
|

Whether DI set operated within an enclosed 7 oA
premises. 1

Whether DG, set m.omucally treated andl YC/D
mecting Noise Pollution Control norme. .

Whether burning only improved crackers and Mo No £ wer pmfaan whanrt

green crackers i _ ﬁ-‘,.‘ ak e &) e ‘4’ V'ImI‘

Whether DI set and Loud Speakers being y= '!' |
| operated as per guidelines of Delhi Police ;

=
P
pP °

Y

Whether Food waste  convertor | ! ] ’
Jea | (n mcuy(we‘-

installed/agreement with DMC for collection and

1
disposal of Food Waste. 7 &k W{ f

A e ot vt el

R




.'WhethcrEgi‘eeméﬁl with SDMC for collccinon

and disposal of Food Waste signed

356

Whether CCTV Cameras installed ' ey
Whether permission obtained for tube wells | _‘I’U B e s e
Whether Roof TOp Rainwaler Hurvegti]ig-gj‘;\_:s[cm L el S s
installed it : M 2ia
| Whether ETP/STP Installed to meet the arca s
specific norms. If Yes, please specify the units of |
S RN e S B IR at 8 e, s
Whether MLSS observed in acration tank Ve
Whether Flow Mecter installed by the unit \/i/‘:) Sl
| Whether adequate quamlly ol dryAwet sludee
generated. Yr’:’
Whether proper dlspma{house of sewage and
waste water after proper teatmenl in | Mes
gardening, flushing,ctc. - it G4 N
2 Whether water mass balance being prepared \/ ks
o Whether proper ECS/Channelization System | \/ T Teand A g s AT e 5«;33 "’*’i::# g
I)‘PU"" provided over bhattis with adequate stack height. | %= b peevided ﬁg%‘“ 2
! 17. | Whether only approved fuels are being used. }, i
‘ # - e b sl oo e it 0 — e e -
P 1, 18. | Whether proper stack height provided with D.G.
oM | Sus B s SR
19. | Whether board of size 3°x2’ installed for display |
LD’M" of number of guests and parking space No
0 20. | Whether parking facility is of appropriate size viz \ab_ 5 e g
}?U : a viz capacity of Farm House B AR
| 21 | Whether gatherings in the plan \uqmmdblc and as 17ex
jﬂ?- per carrying capacity of the arca. BB T Rt TR
32. | Whether any unauthorized construction exists | SZ 3) i
59!"' without statutory clearance. e TE} G i & '
‘gk....} 23. | Whether unit complying with fire safety rules. Y
24, | Whether any other violation noticed by the o
inspection team. p o VR Wil
25. | Whether place is fit for its present use based on To '2e- etarinton 5‘?.14.21. C
|| above parameters. M\W‘l‘ o e w&%_
ek -

Signature of Contacted person

4
X o

g 7 L kav
\’\’{‘A}M = byl

(S
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‘\ Format for inspection of Restaurant/Hotel/ Motei/ Banguet Halls operatmg in Mahlpaipur
s and Rajokri and other areas near 1G! Airport

I Name & Address of the Unit - Mis .BQ-UN\ ‘3"“}\1-~ —P LM
the)n 4-’:47\{]) NH-K Delirn

2. Owner/Partner’s Name R R e IS
3. Contact Details (Phone & Email)
4. Date ol inspection 7—-5"—”—“\0'
5. Time of inspection: a) Start of Inspection: ......... s
_ b) End of Inspection: ................
6. Persons contacted: | H’TM bMM
7. No. ol‘Ruoms/bunquc( Halls u ™ |‘b \
8. Plot Area SRR 7 e e e S T SN
9. Power Connection R IR TR I R KW:-.Sos Kud

10. Source of water s P i e e e et My,
I'1. Whether Unit Found in Operation "’{s/Nn E ﬁ*%ﬁwﬂ—zr. 7‘&’““”513" 2
12. Status of Consent to Operate . % 8“5 "2(""‘ _]

13. Date of start of operations of the unit N :

4. GST Number o AMACDOBISTA\ZL
I5. Bank details | o loaureoce Touue| L
: Bodrn”
INSPECTION DETAILS Cv«bw-’:% .
Si Action Points & i | Yey/No |  Remarks, it any : |
P L} Whether DI set operated within an enclosed M '
D pu.musc.s
2 | Whether D.G. sel acoustically treated  and l
i | meeting Noise Pollution Control norms. )""‘3 i
~ A+ P e afe Paneh! ‘”j‘,
[ NO CYac|ee r 645

3 | Whether burning only nnplr)ved crackers and N.
DP ] green crackers : q

P 4 Whuhu DI set and Loud Sr.u,akus hun!, M ‘
D¥ | operated as per guidelines of Dethi Police

|
|
B
I
i e e L {

5 | Whether Food wasle “convertor ;/ /S | (,\%0;{ 7 é e ; (hQ

installed/agreement with DMC for collection md

&b’ﬁftt“ Idiﬂa{)ffﬂ of’ Ioo'cl “\.N“u—:,lv.,. Bk | ‘ | q’h\ jy\\\f_




Whether a;,reemmt with SDMC |
and disposal ol Food Waste signed

Whether CCTV Cameras installed

for coliection

{ &
_b;&@ 8. | Whether permission obtained for tube wells
9. | Whether Roof Top Rainwater Harvesting System
D:‘m installed : &
10. | Whether ETP/STP  Installed to meet {hc area
yw’lw specific norms. If Yes, please specify the units of
2 ETP/STP
DQ&Q, [1. | Whether MLSS observed in aeration tank
59 ¢ b 12. | Whether Flow Meter instalfé'amby the unit
, 13. | Whether adequate quantity of dry/wet sludge
b Peé- generated. s ; 4
14. | Whether praper dtspmalhcuqe ol sewage and
b waste water after proper lreatment  in
D‘S : aardellinmash!ng,etc
DQ’ (.| 15. | Whether water mass balance bemg pu,pmtd
- 16. | Whether proper - ECS/Channelization System
D‘W—" provided over bhattis with adequate stack height. |
17. | Whether only approved fuels are being used.
pE__| sl
1, 18. | Whether proper stack height provided with D.G.
oM | sas e
19. | Whether board of size 3'x2" installed for display
_‘Dﬁ‘t"' of number of guests and parking space
T’) | 20. | Whether parking facility is of appropriate size iz,
'DS?(, a viz capacity of Farm House ‘
21. | Whether gatherings in the plan sustaing e and as

per carrying capacity ol the arca. -

Whether any unauthorized construction exists
without statutory clearance.

Whether unit complying with lire safety rules,

Whether any other violation noticed by the
| inspection team.

| above parameters.

Signature of (@iﬁ(ﬂpu SOn

Whether place is fit for its present use - based on

R ~Wpudes 10—
Y \\whw\**vuﬂ *‘““\

Jh el s

g_ﬁ&j “t\




8
\ Format for inspection of Restaurant/Hotel/Motel/ Banquet Halls operating in Mahf-pC)aPur
kY i !

=7

and Rajokri and other areas near 1G! Airport

=3V Mankoling 2 peteds PUS-

I Name & Addressiofthe Unit : Mg = 9V FVAAD
i J@.su léuM_j N H-5, M&A
la
2. Owner/Partner’s Name - gl"H'im ...... B w"‘”ﬂ
3. Contact Details (Phone & [Email) ST o B R L L S
4. Date of inspection : 2—3"’”*\6‘
3. Time of inspection: a) Start of Inspection: ......... e A :

b) End of Inspection:

St H\'Y-l\.‘.";- Bmdwv-j

6. Persons contacted:

7. No. of Rooms/banquet Malls ?Ol . e R
8. Plot Area voRe R st RSB I e .
9. Power Connection ‘ fendhtug il R s okwi-Yep
10. Source of water EE RO s MR e S
R 1 : ji,,w\akaw w
I'1. Whether Unit Found in Operation : Yee/Nn f_ﬂ’ M}Mwﬁ
12. Status of Consent to Operate DO\l 6‘“@ m—]
13. Date of start of operations of the unil g -V
14.GST Number e pR e S 06)S P
1S. Bank details . Codperralion Retle Dinomriie
AR in R ; S)lo3Uleeo7oUu™LD
INSPECTION DETAILS
Action Points [ VeyiNo / © Remarks, if an ?’
|
Whether DI set '(ij)'ci'at‘cd within an enclosed ;',5 ' :
"plLl‘m‘.Ls ; 7 ,
Whether D.G.  set acoustically treated  and \/ e !
meeting Noise Pollution Control norms. f | \ H'an
t T | eeak
3 | Whether burning only imp:ovcd crackers and | o i No C,fwg —
DP ' green crackers ! i
; | »
4 | Whether DJ set and Lowd Speakers  being 1 '\’f“a ;
DP | operated as per guidelines of Dethi Police i
5 | Whether Food wasle “convertor <A " CFT
msldilud/dgawnwm with DMC for collection and ! j ; a’% m%%—.(

disposal of Food Waste. ,| I M ’%{J‘E,‘




Whether agreement with SDMC for collection |

and disposal of Food Waste signed

Whether CCTV Cameras installed

o, o
Daﬁal installed L
10. | Whether ETP/STP Installed “to_meet the arca

I"Whether permission obtained for tube wells |

| Whether Roof Top Rainwater Hm!vewtmg Syeu.m A

specific norms. If Yes, please specify the units of

ETP/STP MBI (R

. | Whether MLSS observed in acration tank

"Whether Flow Meter installed by the wnit

¢ 13. | Whether adequate quariﬁty of dry/wet sludge
b PCG- generated. _
14. | Whether proper dlsposaihcusc ol HLWHLL and
% . waste water after proper leatmenl i
Dy-/ gardening, flushing,etc.
4115,

Whether water mass balance being pr cpared

16.

Whether proper ECS/Channclization

Whether only approved fuels are being used.

S.\-'su:'i’ﬁg
provided over bhattis with adequate stack height. |

| Whether proper stack height ‘provided with DG.|

ETP[ ST oy

CMV\V\CL—\6¢¢\ o _C..(Lj ek e -"\
|l odequel € s_?mc\i medgq 3

of number of guests and parking space

| Whether parking facility is of appropriate size viz. |
1 viz capacity of Farm House

Whether gaﬂ\ermgq in the plan suqimndb[c and as |,

per carrying capucity of the arca.

Whether any unauthorized cmslmclmn “exisls ;

without statutory clearance.

Whether unit complying with fire ‘safety rules.

Whether any other violation noticed by the

| inspection team.

. | Whether. place is fit f‘m its present use based on
| above parameters.

Signa tsure'\S o% Contacted person

,3\\ \°(

‘\\t\tm\r’\ B

M'\"‘\_\J\&ﬂ-\f\ ey
Gr¢ by

|"Whether board of size 3°x2' instalied for display |

A

m\sl.qﬂ als

e yeﬁé‘;ﬁ\& md%

on

Pt

t‘— £ Dece)

|gsw/~4ds-




\ ~ rormatrtor ingpectidn ot Reétauraht/ Hotel/Motel/Banquet Halls operating in MahipalPu
\. : ' and Rajokri and other areas near IGl Airport

I. Name &Address of the Unit: M/s ... B\\Q.LO.'DQV ¥ / A /?'rm\mﬂ_.‘ 'VMU_Q

....................................................

.

‘Owner/Partner’s Name : LA R T S e et i ;

Contact Details (Phone & Email) PR Vg S R el B 7 Rk

Date of inspection RIS S SR i saisa v

oA W

Time.of inspection: a) Start of Inspection: ................
\/ b) End of Inspection: .....>— 3‘ ’\ \‘
ForRong comlaglete 20 oo o oiinine s e i ok :

No. of Rooms/bénquet Halls NIRRT R D SRR L
Plot Area - YA s B s el S

Power Connection A ; N s

© 0 N oo

..............................................

10. Source of water LR SN A e
11. Whether Unit Found in Operation L
12. Status of Consent to Operate

13. Date of start of operations of the unit
14. GST Number
15. Bank details

INSPECTION DETAILS

SI. Action Points = %/No ' Remarks, if any
No.
1| Whether DJ set operated Wlll'll an qﬂ’tlo‘;ed /

premises. /
- 2| Whether et acoustic Iy Med ar
meeting Nonsc Pollutlon Contr | norms.

3 | Whether burning only in rovémc?& and

green crackers

4 | Whether DJ set "and/ Loud Speakgts bemg
operated as per guidelifies of Delhi Police

1 5 | Whether Fc?b' waste convertor
installed/agreemefit with DMC for £ollection and
disposal of Food Waste.




2~

Whether agreement with SDMC for collection

e
* and disposal of Food Waste signed
7. | Whether CGTV Cameras installed
8. | Whether permission obtained for tube wells -ﬂ
9. | Whether Roof Top Rainwater Harvesting System /
installed
10. | Whether ETP/STP Installed to meet the area /
specific norms. If Yes, please specify the units of /
ETP/STP : A
11. | Whether MLSS observed in aeration tank / ’
12. | Whether Flow Meter installed by the unit / S e
13. | Whether adequate quantity 61" dry/wet sl% / % —'"—_——
generated. ST -
14. | Whether proper disposal/reuse of sewagé and
waste water after proper treatmgnt in
: ardening, flushing,etc. \ A i e e
‘15. | Whether water mass balance being %arcd : /
16. | Whether proper ECS/Channii/zﬁtion System
provided over bhattis with adeqyéte stack height.
17. | Whether only approved fuels gfe being used.
A
18. | Whether proper stack height provided with D.(
Sets
19. | Whether board of size ¥'x2’ installed for digplay
of number of guests agd parking space
20. | Whether parking fa€ility is of appropriag size viz Ca R
a viz capacity of Jarm House
21. | Whether galhegZﬁgs in the plan sustginable and as
per carrying cagpacity of the arca. / :
22. | Whether any unauthorized copStruction exists
without stagitory clearance. A
23. | Whether ynit complying withAire safety rules.
24. | Whether any other W«ﬁion' noticed by the
inspection team. _
25. | Whether place is fit for its present use based on
above parameters. vl e - ¢ ]

Signature of Contacted person

o ~Gper
® ~ent o gl

=2y A

LR MY
T4, DO )

A
A

e, of Inspecting Officials

A
(it )




K

. o
Format for inspection of Restaurant/Hotel/Motel/Banquet Halls operating in MahlpalP@
and Rajokri and other areas near IGl Airport

1. Name &Address of the Unit: M/s

" Owner/Partner’s Name
Contact Details (Phone & Email)

Date of inspection

e U L

Time of inspection: a) Start of Inspection: ..../... 2371~
by End of Inspection: ..........f....

Personscontaeted: i oo covniiin AT o S el ALt .
No. of Rooms/banquet Halls
Plot Area

i -

Power Connection

10. Source of water
11. Whether Unit Found in Opeération
12. Status of Consent to Opceyate

13. Date of start of operatiohs of the unit

14. GST Number

15. Bank details

INSPECTION DETAILS

SL tion Points\%y Y7(/N0 Remarks, if any
No. 7
1 | Whether DJ sef operated wyin an enclosed /

premises.

2 | Whether D.G3. set acousﬁ’cally treated an
meeting Noige Pollution Control norms.

3 | Whether burning only improved crackers/and
green crackers ;

4 | Whegher DJ set and Loud Speakefs being
opefated as per guidelines of Delhi Polite

5 Xhether Food waste convertor s
installed/agreement with DMC for Lollection and
disposal of Food Waste.




%9

Whether agreement with SDMC for collection
and disposal of Food Waste signed

Whether CCTV Cameras installed

Whether permission obtained for tube wells

Whether Roof Top Rainwater Harvesting System
installed

Whether ETP/STP Installed to meet the area |/

specific norms. If Yes, please specify the unit57
ETP/STP

i

Whether MLSS observed in aeration tank

2

Whether Flow Meter installed by the unit

Whether adequate quantity of dry/wef sludge
generated..

14,

Whether proper disposal/reuse of dewage and
waste water after proper (featment in
gardening,flushing,etc.

15.

Whether water mass balance beiyg prepared

16.

Whether proper ECS/Chanhelization System
provided over bhattis with agequate stack height.

17.

Whether only approved ﬁ.y/s are betng\\lsed

Whether proper stack h¢ight ptov:dedf}wth D.G.
Sets

19.

Whether board of sizg/3°x2” inskglled/for display
of number of guests #nd parking shagde

20.

Whether parking fAcility i fap priate size viz /
a viz capacity of Farm Houge

21,

Whether gatherjfgs in the pl2 ustainable and a
per carrying capacity of the

22.

Whether any/ unauthorized construction exists
without statytory clearance.

23

Whether u;ﬁt complying with fire safety rty!s.

24,

Whether/ any other violation ~noticed /by the
inspection team.,

25.

Whether place is fit for its present usé based on
abovg parameters.

Signature of Contacted perso




\ Format ror mspecti’on of Resiaurant/Hotel/-Motel/ Banquet Halls operating in MahipalPur @
and Rajokri and other areas near IG! Airport

CERRAIENT L o TS ST N PRSI R A 07 S L 7 R o R R e A R R R N R A S R A SRR

1 ey .
* 2. ‘Owner/Partner’s Name ; 0 S Jla ..... d’“‘ Lftﬂl T
3. Contact Details (Phone & Email) SEREE A B S e Bl
4. Date ofmspectlon ; 23"”“3 .........
5. Time of inspection: a) Start of Inspection: ................
b) End of Inspection: ................
6. Persons contacted: ...:..: LIS l"\\"g" C Yoo JERNES T
7. No. of Rooms/banquet Halls ‘11110'1_-. ..................................
8. Plot Area - ' utles i SR LR S R RS
9. Power Connection & 5 O e vl S Kw:-4§7. k0
e e e S RO T L e
I'1. Whether Unit Found in Operation %q/No LP\ W@WL c:bl M O a'bv’p
12. Status of Consent to Operate w en ek il ﬁ}_wL% Mbc
13. Date of start of operations of the unit
14. GST Number = o"]ﬁ'A-C-'-N PALCTANIY
15. Bank details . YOS Basdd, e Gloo200\SERIUEY
: : g : o™ e [w WP Py
INSPECTION DETAILS - e N W
SL Action Points Yes/No Remarks, if any
No. '
1| Whether DJ set operated within an enclosed
premises. M
2 | 'Whether D.G. set acoustically treated and ; Ac.ou-\:’r\c% Aonzeded
meeting Noise Pollution Control norms. \/C’b

3 | Whether burning only improved crackers and d[pr M_Mm Wr{b
; green crackers Oxre o) uAsuGe

4 | Whether DJ set "and Loud Speakers beihg ,_r %
operated as per guidelines of Delhi Police

1 5 | Whether Food waste convertor s 5
: installed/agreement with DMC for collection and jo_% " g mw

disposal of Food Waste.

L




6. | Whether agreement with SDMC for collection

and disposal of Food Waste signed [\/‘C)
7. | Whether CGTV Cameras installed : \}JJ
8. | Whether permission obtained fbr tube wells N 0 »

9. | Whether Roof Top Rainwater Harvesting System \_(

installed 2
10. | Whether ETP/STP Installed to meet the area
specific norms. If Yes, please specify the units of 7"9

ETP/STP o
11. | Whether MLSS observed in aeration tank y L
12. | Whether Flow Meter installed by the unit 703

13. | Whether adequate quantity of dry/wet sludge
generated. Ve
14, | Whether proper disposal/reuse of sewage and
waste water after proper treatment in GTP/ S’T{ CJPFIJ’)"
gardening, flushing,etc.

‘15. | Whether water mass balance being prepalcd

N :

16. | Whether proper ECS/Channelization System Chamnedy g A8 A5y e i previ
provided over bhattis with adequate stack height. Yoo | wiim adequake crack helgr
17. | Whether only approved fuels are being used.

18. | Whether proper stack height provided with D.G.
Sets
19. | Whether board of size 3'x2" installed for display

of number of guests and parking space

20. | Whether parking facility is of appropriate size viz
a viz capacity of Farm House

21. | Whether gatherings in the plan sustainable and as
per carrying capacity of the arca,. 7

22. | Whether any unauthorized COnsuuctmn exists
without statutory clearance. ;

23. | Whether unit complying with firc safetv rules.

24. | Whether any other violation noticed by the
inspection team.

25. | Whether place is fit for its present use based on
above parameters.

%L) =257 \Gﬂ'ﬁcme

Signature of Contacted person Signature of Inspecting Officials




\‘\\.\-

3
"

Format tor mspei:tiori ot ReStaurant/ Hotel/Motel/Banquet Halls operating in MahipalP

I. Name &Address of the Unit: M/s M?f'n}Bo:‘ﬂ' ?~.Qﬂ g ,.3_] S ‘Tlhi*.ﬂﬁ?:’-ﬂre

oA W

T e

© ® N

10. Source of water

11. Whether Unit Found in Operation
12. Status of Consent to Operate

13. Date of start of operations of the unit

‘Owner/Partner’s Name
Contact Details (Phone & Email)

Date of inspection

Y7

and Rajokri and other areas near I1Gl Airport I@

S’QM.\{-'.... ~ N =8 N w DR

---------------------------------------------------

...................................................

Time of inspection: a) Start of Inspection: ................

b) End of Inspection: ................

i e o N et AL Gty TR

No. of Rooms/banquet Halls

Plot Area

Power Connection

..................................................

....................................................

.....................................................

......................................................

14.GST Number
15. Bank details
INSPECTION DETAILS , X
SI. Action Points 7 Y¢s/No | Remarks, if any
_No. e L,
1| Whether DJ set operated withif an enelbsed /
premises. No Y, - :
2 | Whether D.G. set acousticglly Md a : 1
meeting Noise Pollution Contrg| norms,
3 | Whether burning only improved crackerd and
green crackers
4 | Whether DJ set and/Loud Speakefs being
operated as per guidelifles of Delhi Polife
5 | Whether I:)Zi( waste convertor O S
* | installed/agreemeafit with DMC for ¢ollection and
disposal of Food Waste.




6. | Whether agreement with SDMC for collection
and disposal of Food Waste signed

7. | Whether CGTV Cameras installed

8. | Whether permission obtained fbr tube welis * /
9. | Whether Roof Top Rainwater Harvesting System _ / AL
installed
10. | Whether ETP/STP Installed to meet the area|
specific norms. If Yes, please specify the units of '
ETP/STP } ]
11. | Whether MLSS obser ved in aeration tank /
12. | Whether Flow Meter installed by the unit /
13. | Whether adequate quantity of dry/wet sludge / g
generated. : Ll
14, | Whether proper disposal/reuse of sewage and / /
. waste water after proper treatment in
; gardening, flushing,etc. / e TR
‘15. | Whether water mass balance being plepalcd / /
16. | Whether proper ECS/Channelization M{ystem /
provided over bhattis with adequate stacl/height.
17. | Whether only approved fuels are bein},ﬁscd. /

18. | Whether proper stack helght provi ed with D.G. /
Sets

19. | Whether board of size 3'x2" in alled for ?

of number of guests and parkiyg space

20. | Whether parking faci[ity;/éf approprlal ize viz
a viz capacity of Farm Holise

21. | Whether g z,atheriny; in Jc plan su‘;ta/ahlc and as
per carrying capacity of'the arca. /

22. | Whether any un Jzﬂorm,d C())/dl uctlon exists
without statutory cjéarance

23. | Whether unit complying with fire safety rules.

24. | Whether a?f other violation noticed by the
inspection

25. | Whethergplace is fit for its present use based on
above parameters.

Signature of Contacted person Slgnature of Impu.tmg, ()f!u.mls

T, DPCL)




A ' and Rajokri and other areas near |Gl Airport

3 Nan';e &Add.ress of the Unit: M/s Q‘qut\d ; BQ&'RL@.O.QQ‘D) : .
: . Rt Somal ¥Ra. DI .......

—

.

‘Owner/Partner’s Name SN 8 W, GRS O O S ;

Contact Details (Phone & Email)

Date of inspection I A RN Bt 0

“noE W

Time of inspection: a) Start of Inspection: ................
b) End of Inspection: ................

Persons COMBtINE S ie .. ..o oo ovrciansssasrideiniaaines aresannene
No. of Rooms/banquet Halls
Plot Area

© ° N oo

Power Connection

10. Source of water

11. Whether Unit Found in Operation
12. Status of Consent to Operate

13. Date of start of operations of the unit
14. GST Number

15. Bank details -

INSPECTION DETAILS

8k Action Points / Jg{sﬂ\]o / Remarks, if any
No. :
1 | Whether DJ set operated within a cncloﬁ
premises.

2 | 'Whether D.G. set acoustically /treated and : /
meeting Noise Pollution Control ngrms. /

3 | Whether burning only ilﬁprov d crackers and
green crackers

4 | Whether DJ set and ud Speakers being /
operated as per guidelineg/of Delhi Police : /

G 5 | Whether Food waste convepfor
, installed/agreement with DMC [or collectior/and

disposal of Food Waste.




N,

Whether agreement with SDMC for collection

8.
and disposal of Food Waste signed
7. | Whether CGTV Cameras installed "
8. | Whether permission obtained for tube welis *7
9. | Whether Roof Top Rainwater Harvesting System
installed
10. | Whether ETP/STP Installed to meet the area
specific norms. If Yes, please specify the units of
ETP/STP i
I1. | Whether MLSS observed in aeration tank / /
12. | Whether Flow Meter installed by the unit / / B 5
: / e R i ‘
13. | Whether adequate quantity of dry/wet slud /
generated. : s :
14. | Whether proper disposal/rcuse of sewage/and
waste water after proper treatmenf in
gardening, flushing,etc. _ A O T R T
15. | Whether water mass balance being prepafed - /
16. | Whether proper ECS/Channelizj?dn System /
_| provided over bhattis with adequate Atack height. $
17. | Whether only approved fuels are béing used. /
18. | Whether proper stack height ]76vided with D.G. /
Sets
19. | Whether board of size 3'x2’ installed for display
of number of guests and parking space
W, e v i
20. | Whether parking facility js of appropriate size vi;
a viz capacity of Farm House :
21. | Whether gatherings in fhe plan sustainable ang as
per carrying capacity ol the arca. e
22. | Whether any unaythorized construction /xists
without statutory clearance. )
23. | Whether unit coptplying with fire safety fliles.
24. | Whether any other violation noticd by the
inspection team. v o
25. | Whether place is fit for its presénf use based on

above parameters.

Signature of Contacted person

Signature of Inspecting Officials 2 : )



I. Name &Address of the Unit: M/s .Rf\lﬂmi,e" HGAEHE&QI}HP L{}GP

o

Format tor inspection ot Restaurant/Hotel/Motel/Banquet Halls operating in MahipalPur
and Rajokri and other areas near |Gl Airport

@

: “ DR Wam”. Dwtarkea ek Rood...
SamartyRa DetR

‘Owner/Partner’s Name
Contact Details (Phone & Email)

Date of inspection

“vos o

b) End of Inspection: ...........

6. Personmmcantasteli s .. .o e B

7. No. of Rooms/banquet Halls
8. Plot Area

9. Power Connection

Time of inspection: a) Start of Inspection: ...%.37'!7 ",

.....................................................

10. Source of water

1'1. Whether Unit Found in Operation
12. Status of Consent to Operate

13. Date of start of operations of the unit
14. GST Number

....................................................

...............................................

...................................................

/

Remarks, if any

15. Bank details
INSPECTION DETAILS
SL Action Points
No. )
1| Whether DJ set operated within an enclo‘;e
premises.
-2 |'Whether D.G. set acoustically t atcd ayld
meeting Noise Pol!ut:on Control norms. -
3 | Whether burning only improved_ uuckels and
green crackers
4 | Whether DJ set and Loud” Speakers beihg
operated as per guidelines of Delhi Police
' 5 | Whether Food _Wwaste convertor
installed/agreement with DMC for collection and
disposal of Food Waste.




S

Whether agreement with SDMC for collection

Signature of Contacted person

227
ar (o=

Signature of Impcctmg, Officials

6.
and disposal of Food Waste signed
7. | Whether CGTV Cameras installed /7
8. | Whether permission obtained for tube wells /
9. | Whether Roof Top Rainwater Harvesting System : /
installed _ -
10. | Whether ETP/STP Installed t6 meet the area
specific norms. If Yes, please specify the units of
ETP/STP 7 ;
I1. | Whether MLSS observed in aeration tank
12. | Whether Flow Meter installed by the unil 5
13. | Whether adequate quantity of dry/wet sludge
enerated. :
14. | Whether proper disposal/reuse of sewage gnd
-waste  water after proper treatment / i
: gardening, flushing,etc. %
15. | Whether water mass balance being prepai
16. | Whether proper ECS/ChannelizatiJ/ System
provided over bhattis with adequate sick height.
I7. | Whether only approved fuels are beifg used.
18. | Whether proper stack height pro¥ided with D.G.
Sets
19. | Whether board of size 3'x2" iffstalled for display
of number of guests and parking space
20. | Whether parking facility iy’of appropriate size viz i
a viz capacity of Farm Hguse : A
21. | Whether gatherings in te plan sustainable and ¢
per carrying capacity of the arca.
22. | Whether any unautforized conqltuctmn exists
without statutory cl¢arance.
23. | Whether unit coyﬁlylng with fire safet_v rufes.
24. | Whether amy” other violation noticed/ by the
inspection team. & , e
25. | Whether place is fit for its presenf dse based on
above parameters. SRR ]

(A‘mf}w)

SR ey &
@a.—m-e \wea
it o

Heea 0 H,




I3

\  Frormattor |n§pection ot Restaufant/Hotel/-Mbtel/Banquet Halls operating in Mahipal
\ : and Rajokri and other areas near IGI Airport
I. Name &Address of the Unit: M/s U’mm,‘\lﬂ*%gqm "R-O
R e 2 Q@:ﬂiﬁ._:.’ ..............................
et . R
A 2. Owner/Partner’s Name R OB A ¢ e SO YQ-&QM
3. Contact Details (Phone & Email) g %11 43?1 ..........
4. Date of inspection 0 . ‘ h, “? .........................
5. Time of inspection: a) Start of Inspection: ...... g‘SO sl
b) End of Inspection: ................ 3 |
Qaj ool %U/\jw
6. Persons contacted: . ?ﬁ S\Qﬁdfl’ﬁT QLCLQ » l e
7. No. ofRooms/banquet Halls MEEID [ .
8. Plot Area - ' [QAEI%Q?%’A/‘ ........
9. Power Connection : C.A:-...[.S.@..Q.H. L. . Kw-.%. 46 Kol
10. Source of water hor uﬂ'ﬁbﬂqﬂmﬂﬁ}ﬁﬂ ...... }P‘-@“"’w
11. Whether Unit Found in Operation . WYEs/No C_Ned&"‘a' %“‘HU"“’ "'ﬁ
12. Status of Consent to Operate  NVaLid Q,Pgro '?_%l \&015 in FLIP
13. Date of start of operations of the unit A < - b L
14. GST Number e TAAACY 6131 D )24
15. Bank details C ARG Baay.
INSPECTION DETAILS = 2020021893042
Sl Action Points Yes/No | Remarks, if any
No. _ i
1| Whether DJ set operated within an enclosed Alo NT Set }ona{@kw
‘DP premises. g ’ :
-2 | 'Whether D.G. set acoustically treated and
P(’C/ meeting Noise Pollution Control norms. (o l}Q —_ dy ——
D ; :

3 | Whether burning only ilﬁproved crackers and Mo Cha tletA vkt
D? green crackers f\LfA gt s q o LU

4 | Whether DJ set and Loud Speakers being N 5 uLo-‘rll
| . NIA ; 4+ W ot ooy

operated as per guidelines of Delhi Police.

i 5 | Whether Food waste convertor C v
3 AL (Y\ &z}({’
: m(/ installed/agreement with DMC for collection and 7{/5 'L(’e% \M"'Q
Q) , disposal of Food Waste. ’ CL)\/}\):& :




Whether agreement with SDMC for collection

D)

07

above parameters.

Signature of Contacted person

Signature of Inspécting Officials

6.
and disposal of Food Waste signed - Ne
7. | Whether CGTV Cameras installed YeA
8. | Whether permission obtained for tube wells ,é)',]"@ B Lore O,Q},—QD«S 4—%:@
9. | Whether Roof Top Rainwater Harvesting System \T“ L ‘
installed (0
10. | Whether ETP/STP Installed to meet the area
specific norms. If Yes, please specify the units of
ETP/STP
11. | Whether MLSS obscwcd in aeration tank
12. | Whether Flow Meter installed by the unit
13. | Whether adequate quantity of dry/wet sludge T
generated. : < P
14. | Whether proper disposal/reuse of sewage and
waste water after proper treatment in e T'ﬂ ST{ 2}0“*‘
: gardening, flushing,etc. =
15. | Whether water mass balance being prepatcd
16. | Whether proper ECS/Channelization System
provided over bhattis with adequate stack height.
17. | Whether only approved fuels are being used.
| 18. | Whether proper stack height provided with D.G.
‘ Sefs
19. | Whether board of size 3'x2" installed for display
of number of guests and parking space e
20. | Whether parking facility is of appropriate size viz \3% el 5
a viz capacity of Farm House
21. | Whether gatherings in the plan sustainable and as
per carrying capacity of the arca \l"U.l
22. | Whether any unauthorized consir uctlnn exists R mofed B b be.
without statutory clearance. T AL R
23. | Whether unit complying with fire safelv:ules \/ﬁ e jerla ey )
e
24. | Whether any other violation noticed by the | ;
inspection team. T ao E
25. | Whether place is fit for its present use based on

@1;/




e s e

7 Format for inspection of Restau

'\

35

and Rajokri and other areas near |Gl Airport

1. Name &Address of the Unit: M/s FG“/L PH'/J;;(_“CAQ"V%’" 1

rént/Hotel/Mot;I?Banquet Hail§ operating in Mahipal

2. Owner/Partner’s Name SMW\M‘ ....................................
3. Contact Details (Phone & Email) N | 8’95-;5541 .....................
4. Date of inspection . R LT e R R
5. Time of inspection: a) Start of Inspection: ARBLS..
b) End of Inspection: ...............
6. Persons contacted: &uWrQ)"W‘-&""Q" ...... Tkt
7. No. of Rooms/banquet Halls F]:Qf B e
8. Plot Area - SQMP, ..... 9%}40}‘( ............
9. Power Connection CA:-1SpO. 91/39 KW 600 k w
10. Source of water : A}DD IBC(JW‘NEHM/ vhug “)“t‘/w‘r
11, Whether Unit Found in Operation “Hes/No[_ A L S R 2
. afe . 2 o\
12. Status of Consent to O.peiat(,“ 4 L valtd %%’& j
13. Date of start of operations of theunit .: 4pll
14. GST Number LoPAATCE | SC6 M2 e
15. Bank details . . HpFc Bank CHPL My T
, SoINTS  BY AHERATON, DELAI:
INSPECTION DETAILS ). wp. - 00322 3 2000 Y139
Sl Action Points Yes/No ' Remarks, if any
| No.
SQ | '\)v.’ﬁe[‘luar~ DJ set ol)ergt_édw:a;i—tﬂlﬁﬁfaﬁn enclosed Ve
) premises. £ gt =
2 | Whether D.G. set acoustically treated  and
DQL}, meeting Noise Pollution Control norms.
3 | Whether burning only improved crackers and RTINSy 0o AT éam{ﬁf\
= s N \*A
DQ green crackers o .Fh 4 wal q uu)f\{Qhﬁh
4 | Whether DJ set and Loud Speakers Eeing g
D? operated as per guidelines of Delhi Police ; \IM
: i) ML

Whether : A
wether Food waste convertor \/ % G’) (.UL(;—C% m &\A&M

installed/agreement with DMC for collection and )f
disposal of Food Waste. ak Ike.




o

% 6. | Whether agreement with SDMC for collection
) s and disposal of Food Waste signed NO
Q 7. | Whether CGTV Cameras installed \"CA
;3 B 8. | Whether permission obtained for tube welis MO *n% @0’)—(0-’@@ $o t), d
9. | Whether Roof Top Rainwater Harvesting System ;
Djib installed ] \f@ i
: 10. | Whether ETP/STP Installed to meet the area
specific norms. If Yes, please specify the units of
ETP/STP et |
0 11. | Whether MLSS observed in acration tank \
12. | Whether Flow Meter installed by the unit ; 1 i FREE
13. | Whether adequate quantity of dry/wet sludge TH e
generated. L e
14. | Whether proper disposal/reuse of sewage and .
9 3(») .~ |waste water after proper treatment in G/T/ / S‘T/ Cris ,’_
Ve ] gardening, flushing,etc. o e O
y DQU_, 15. | Whether water mass balance being prepared -
D@r_c, 16. | Whether proper ECS/Channelization = System i
provided over bhattis with adequate stack height.
'.Dpdf 17. | Whether only approved fuels are being used.
18. | Whether proper stack height provided with D.G.
Pty F
) Sets
it 19. | Whether board of size 3°'x2" installed for display
AD of number of guests and parking space (e’g‘
20. | Whether parking facility is of appropriate size viz | U, (? ; ¢
DPU,),. - ol a viz capacity of Farm House l/
i 21. | Whether gatherings in the plan sustainable and as
,'-\)5/-"/ per carrying capacity ol the arca. \' A 3
22. | Whether any unauthorized construction exists <a Q—Q’J‘-ﬂ-&a R vad Eé
D)M'f% -~ | without statutory clearance. 5 - Shwme.
? NE 23. | Whether unit complying with fire safety rules. K{ w cMao lng
A =
e 3 i cL (‘W =
24. | Whether any other violation noticed by the f\ID J :
inspection team. _ e o T A R
25. | Whether place is fit for its present use based on ar be_ d.n.b‘d-"l b AL
fhoveparameters, ' C

Signt‘ltu

i

2y A2

Rapesa iy pock? T
Aid mrt 9&1’;‘%“‘ ~a

I H}dﬁw




D
U
N

Sish 'ix'_-;:_—*r'drhmat Tor :nsﬁecfi—on ot ﬁéisutauféhtfﬁatél}ﬂno—t;i}-ﬁgﬁq_aet Halls operating in MahipalPuy
A\ " and Rajokri and other areas near IGl Airport
: : :
1. Name &Address of the Unit: M/s Qaﬂeﬂ‘,ﬂ\w V‘e""‘ﬁ( M

\% 2 b
2. Owner/Partner’s Name R B A e
3. Contact Details (Phone & Email)
4. Date of inspection e T o T R P

5. Time of inspection: a) Start of Inspection: ................

b) End of Inspection: ................
Persons COMACLEA: . ... ovrvereiosionrasmsmananshnssossivas R
No. of Rooms/banquet Halls SR S s R T SRR
Plot Area i SO B e N R
Power Connection I R v iy e 5 T

P e e

.....................................................

10. Source of water oousqingmrenesens e
11. Whether Unit Found in Operation . Yes/No L&WQAA"&\"‘&\’“WJ" g
12. Status of Consent to Operate : %’V‘G

13. Date of start of operations of the unil

14.GST Number

15. Bank details

INSPECTION DETAILS

SI. Action Points Yes/No |  Remarks, if any
No.

I | Whether DJ set OpCI‘atCa_ﬁ\;\lithil] an enclosed | Ny [ A 1\;”1-— Qna) __Q'qug
B‘Q premises.

2 | Whether D.G. set acoustically treated and
)P(’V meeting Noise Pollution Control norms.

3 | Whether burning only improved crackers and

DQ green crackers : N/ 4 :\% Sy A Qaun'_@_o_rh.l.gk

_ Viedh <
4 | Whether DJ set and Loud Speakers being MY A A-\— -tRLJ'-\‘ﬂ'\Q .F 1MTP~¢|_’~,H-)
@ ? operated as per guidelines of Delhi Police : xe Wﬁ _ [M‘
S | Whether Food waste convertor (n ) \
‘ mkf installed/agreement with DMC for collection and 0 k i M
$9 disposal of Food Waste. : : R /X’Mf




ge

Whether agreement with SDMC for collection

DS_'nw cQ@\nal\*]fc(Cﬂ-b:_—{

ETY [ S’rr’ ezpm’i‘

p AT

N"i’{"”q Do bl

6.
&) A and disposal of Food Waste signed O
Q 7. | Whether CGTV Cameras installed ?e%
;j b 8. | Whether permission obtained for tube welis N 0
9. | Whether Roof Top Rainwater Harvesting System
fD;f & installed \{w
= 10. | Whether ETP/STP Installed to meet ‘the area
specific norms. If Yes, please specify the units of
ETP/STP
0 11. | Whether MLSS observed in aeration tank
b 12. | Whether Flow Meter installed by the unit
13. | Whether adequate quantity of dry/wet sludge
generated.
14. | Whether proper disposal/reuse of sewage and
p -
D 3(5 | waste water after proper treatment In
M,,/-" gardening,flushing,etc. e
J)QLC, 15. | Whether water mass balance being prepared
D@LL 16. | Whether proper ECS/Channelization - System
provided over bhattis with adequate stack height.
Dp(/t.. 17. | Whether only approved fuels are being used.
Sc.d 18. | Whether proper stack height provided with D.G.
D Sets
ol 19. | Whether board of size 3'x2" installed for display |\,op
iD of number of guests and parking .space \'
20. | Whether parking facility is oi’approprialé size viz ‘
DPU)/ 1" | a viz capacity of Farm House }4()’
1 21. | Whether gatherings in the plan sustainable and as
’\)E__,--/ per carrying capacity ol the arca, \{Q‘
22. | Whether any unauthorized construction exists
_lD;“,‘ = il without statutory clearance. 2
F‘..r&' 23 "Whether unit complying with fire safclv rules.
~  [24. [ Whether any other violation noticed by’ the ‘\M
mspethon e T o o
25. | Whether place is fit for its p:csem use based on
above parameters.

cf&u%wg w"@

ignature of Contacted person

Q}“é‘%m@@

Slgmtul ¢ of Inspecting ()lmmlq




rormat 16r mspecti;n o"t'R'és.'taur'ant/Hbtel/-Motel/Banquet Halls operating in IVIahip:llPur

and Rajokri and other areas near |Gl Airport J
. Name &Address of the Unit: M/s A_"’{DO'V{— Resdeoued. ...
T OREPRITGEES NAINE 4 A pdsvmekessianasiatnasnnan staas iy e s eann Sty
3. Gontact Detalls{Phone & Email) 5 oocoborarmsiiunarsarasnas ooy
4. Date of inspection A5\~ La’ .................................
5. Time of inspection: a) Start of Inspection: 32}3_\

b) End of Inspection: ................

6. Persons contacted: .......F=" "‘/""1‘:”' VW .........
7. No. of Rooms/banquet Halls ’bﬁ-l B
B Blet lpan SRy e T S S S e s s v e s v e e e
9. Power Connection CLA e b vtk wavevo s i 0 R R
10. Source of water L SR e T R R
11. Whether Unit Found in Operation «Yes/Ner ) A waddivg o 3"’1“‘3:]
12. Status of Consent to Operate © Mog
13. Date of start of operations of the unit o e

14. GST Number
15. Bank details

INSPECTION DETAILS

C e Ah B 6oS 6
' P »TRSO/0l0oIUS .

"

2z ¢

Yes/No

SI. Action Points Remarks, if any
1 R ey : o
Q | | Whether DJ set operated within an enclosed \feg
D premises. \ e :
2 | Whether D.G. set acoustically treated and
)be- meeting Noise Pollution Control norms. -
3 | Whether burning only improved crackers and N/A ;H- tRe. e ‘NFJII'\;GF
Df\) green crackers o csackent vged,
4 | Whether DJ set and Loud Speakers being o e ¥ 3
b? operated as per guidelines of Delhi Police \(
5 | Whether Food waste convertor C(-, M \
‘,ﬂ\,. installed/agreement with DMC for collection and BOS d A m%/h’(
P disposal of Food Waste. , :'Q(\)«-&




“Whether agreement with SDMC for collection
and disposal of Food Waste signed

40

Whether CGTV Cameras installed

Ao

Whether permission obtained for tube welis

N©o

Whether Roof Top Rainwater Harvesting System
installed

Te

Whether ETP/STP Installed to meet the area

ETP/STP

specific norms. If Yes, please specify the units of

Whether MLSS observed in aeration tank

Whether Flow Meter installed by the unit -~

Whether adequate quantity of dry/wet sludge
generated.

Whether proper disposal/reuse of sewage and
waste water after proper treatment in
gardening, flushing,etc.

etr/ T Gk

Whether water mass balance being prepared

Whether proper ECS/Channelization - System
provided over bhattis with adequate stack height.

Whether only approved fuels are being used.

Whether proper stack height provided with D.G.
Sets

Whether board of size 3'x2" installed for display
of number of guests and parking space

o

Whether parking facility is of appropriate size viz
a viz capacity of Farm House

b

Whether gatherings in the plan sustainable and as
per carrying capacity of the arca,

TeJR

Whether any unauthorized - construction exists
without statutory clearance. &

3

"Whether unit complying with fire safety rules.

inspection team.

~

i 6.
DM
g)Q i
}’j(b 8.

9.

P

'D:{ 10.
o 1.
) 2.
i3
4.
S
15
Dpd__ 47
phed 8.
il 19.
20.

pI) A~
21.
w1~
5 Y'}é:lgz.
et B
g

25

Whether place is fit for its present use based on

T
~

—abgve parameters.
7

1A )

Signature of Faspecting Offiti:




f

\ rormat ror |'nspection ot Reétaurant/Hote!/'MoteI/Banquet Halls operating in MahipalPur
e

and Rajokri and other areas near IGl Airport

I. Name &Add f the Unit: M/s . Arshetca, Boge itk oy N
ame ress o. ‘ . ﬂd:jﬂw"- MM"M

....................................................

.

2. Owner/Partner’s Name : Q’M‘ i e ‘.
3. Contact Details (Phone & Email) : ...........
4. Date of inspection et "“q ......................
5. Time of inspection: a)lStaﬂ of Inspection: ...4.S°.. PO

4 i
6. Persons contacted: .... NO . one "““Q‘}ot ‘

..............................................

7. No. ofRooms/banquet Halls T s A SRS L S N,
8. Plot Area - i e e e
9. Power Connection § SR TR ) S e ) L )
10. Source of water : : SR Ao T Gl e e ST,
11. Whether Unit Found in Operation : Yes/No

12. Status of Consent to Operate

13. Date of start of operations of the unit
14. GST Number

15. Bank details

INSPECTION DETAILS

| SL Action Points Yes/No |  Remarks, if any
| No. :
1| Whether DJ set operated within an enclosed

b\? premises. ‘

2 |'Whether D.G. set acoustically treated and

l)w’b. meeting Noise Pollution Control norms.
3 | Whether burning only ilﬁprovcd crackers and
DQ : green crackers
4 | Whether DJ set ‘and Loud Speakers being
D? operated as per guidelines of Delhi Police
» | 5 | Whether Food waste convertor .
‘ e a,m.éfé abare
ml, installed/agreement with DMC for collection and ch (fl* A M :
b disposal of Food Waste. : A "\l\,kt. :

Hok: Mo dulion s goi) an a4 L




® 62

6. | Whether agreement with SDMC for collection
¢) m- and disposal of Food Waste signed o

! 9/Q 7. | Whether CGTVY Cameras installed

8. | Whether permission obtained for tube welis Al

9. | Whether Roof Top Rainwater Harvesting System

: yf 6 installed :
10. | Whether ETP/STP Installed to meet the area
specific norms. If Yes, please specify the units of

: ETP/STP 4
0 o 11. | Whether MLSS observcd in aeration tank
» - [712. [ Whether Flow Meter installed by the unit

13. | Whether adequate quantity of dry/wet sludge
generated.

14. | Whether proper disposal/reuse of sewage and
Dib .~ |waste water after proper treatment in

/ : gardening, flushing,etc. RIRA e e 5
DQLL ‘15. | Whether water mass balance being prepar: ed

D@"c‘ 16. | Whether proper ECS/Channelization System
provided over bhattis with adequate stack height.
DPU(’ 17. | Whether only approved fuels are being used.

pecd 18. | Whether proper stack height provided with D.G.
) Sets

19. | Whether board of size 3'x2" installed for display
of number of guests and parking space

20. | Whether parking facility is of appropriate size viz | |

a viz capacity of Farm House ’d
; \)'? /gl. Whether gathcrmgs in the plan su';lamahle and as
e U per carrying capacity of the arca.

22. | Whether any unauthorized consuuctum exists
lw/ without statutory clearance.

?\.'pg_ | 23. ‘Whether unit complying with fire safetv rules. WB}

L o
24. | Whether any other violation noticed by the

inspection team. _
25. | Whether place is fit for its present use based on
above parameters. o SIS

Nole ! ok tus QI—M_‘L’\FL\*_ N\o W‘*\&‘M—L Qu.&ww oy e A

Ffourt 3w o Fundiua bees Feod

Signature of Contacted person Slgnatu re of In§pecting Officials W (}Qﬁ)




INSPECTION REPORT OF SDM VASANT VIHAR HELD ON DATED .22.NOV.2019 AND 23.NOV.2019

IR : w L-23
sL i cu.“s 9 windl e 2 L-31 >ﬂ~aq L-13 o”.......”.m Wt 1] L2818 T s c”_: 2
No Action | ..iarta | Remar & R D |Remar| Green| West |Remar| ETING | Remar i Remar “..6 Remar Kbk Remar Hotel Remar| Mauri| hi |Chand| Mynt o i ; Remar | Maple | Remar ke Remar zu&.ﬁ Remar
Point |j Hotel| ks 4 Mark k Garde | End k Other k k 3 K Kk Kk ya |Hospili| Bagh | Bar& ravali| apart P i K Four k main K
: Boutiq th , Reside a & Villa | ment points Road
- Hotel n Inn an 3 gardan| ty (P) |(Elaan)| louge d
lacatio ncy reso| Itd. (P) htd.
Wheth
er DJ DI set
1% lves NO i \ 1
e yes yes yes NO kb yes YES YES yes YES YES N/A  |availab
ed le ele
within !
Wheth Acoust Acoust Acoust
er D.G. ically ically ically
set treate A [reate - treate v wpnﬁ_z..m” i W;no:ﬂ
2 i YES d with N/, da dat ES icaltre |yes N/A yes YES yes YES [icaltre |YES
cally adequ presen presen ated ated
treate ate - t not t not
Wheth no No N :

Cracke Cracke NO adiils Atthe o e e Cracke At the
er such time of cracke time of such f not inspect
burnin e fs fracke Q cracke functio r functio cracke m = functio functio fond ion

3 not N/A |not |N/JA |rfond = [N/A N/A N/A . IN/A 4 NO = SIN/A |nno |N/A |nno |N/A o N/A ;
g only E : o r not nno burnin nno 3 o S = the time
: being being atthe @ 5 9] cracke cracke
improv il il o = found cracke gat cracke {ound = = < functio cracke
ed E e atthe r used the r used at the 8 m o] g & fipad F used n time r not
- o
Wheth 3 & al & 3| & At the
er DJ & DJ set = 2 w inspect
al*®t  lves N/A ves Bl NA | lves al & S e
= es
i y S y ekiieis YES o g|' YES YES NA . fore
loud le = not
speake availab
Wheth g
er Garbe garbag garbag|. garbag garbag garbag garbag Mm&m garbag Garbe St afos mmﬂ.wm
Food g machi machi machi machi machi machi machi : % . .
Y £ : % i 1 ;
S s YES riachi YES A ES S yes H yes g YES st N/A neat B machi |YES ha yes machi |YES machi <.n.m _._...mn:_ YES machi
conver ne site site site site <ite site ne at e ne at neat ne at ne at
tor : site site site site site’
Wheth five
er tube
agree ; well
6 e NO NO NO NO NO NO NO NO NO NO NO NO NO olfead
Sbmc sealed
Wheth &
er
ccrv
7 e rrios YES YES yes yes YES YES YES yes YES YES YES
as p
installe




NO

-|NO

NO

NO

BORE
WELL
ALLRE
ADY
USED

Three
borew
ell

alread

Y
sealed

NO

NO

NO

NO

three
bore
well
sealed

NO

five
tube
well
alread

Y
sealed

9 Top YES

Rainw
ater

Wheth

STP

YES

yes

STP

under
proces
s

YES

yes

NO

yes

YES

YES

YES

er
ETP/ST
10 YES.
P
installe

dto
Wheth

Installe
d&
found
operta
tion

Cracke

d&
found

tion

Installe

operta

Installe
d&
found
operta
tion

yes

YES

YES

yes

YES

er
MLSS
11 Beary YES
edin

aeratio

rs are
not
being
in used

yes

Wheth
er
Flow
e Meter YES
installe

d by

yes

yes

YES

YES

yes

YES

Wheth
er

adequ
13 i YES
quantit

y of

yes

YES

YES

yes

YES

Wheth

yes

YES

YES

yes

YES

er
proper
dispos
al/reus
e of
Wheth

14 YES

yes

yes

YES

ETP/ST
P exit

ETP/ST
P exit

YES

ETP/ST
P exit

yes

ETP/ST!

YES

ETP/STP Exit

ETP/ST
P exit

ETP/ST
P exit

er
water
15 iass YES
balanc
e

Wheth

chaneli

ECS/ch

yes

yes

YES

ECS/ch

Chann

YES

yes

YES

er
propedll
16lecsic P
hannel
ization

zation

provid
ed

tion is

with

aneliza

provid

ECS/ch
aneliza
tion is
provid
ed

with

yes

aneliza
tion is

provid YES

with

elizatio

system
installe
d with

YES

ECS/ch
aneliza
tion is
provid
ed
with

REMOVED

EARLIER

yes

YES

Chann
elizatio
n
system
installe

d with




Wheth

yes

yes

YES

YES

yes

er

a8 stack

proper

height
provid
Wheth

No

yes

yes

YES

YES

yes

YES

er

19
3x2

board
of size

installe
Wheth

such

board
for

type of

display

YES

YES

NO

YES

YES

YES

NO

yes

YES

er

20
g

is of

parkin
facility

Wheth

YES

YES

YES

yes

YES

YES

YES

YES

YES

yes

YES

YES

er

21

the
plan_

gatheri
ngsin

YES

YES

yes

22

Wheth
er any
unauth
orized
constr
uction

YES

applie
d for

replac
ement

e exit

pandal

yes

yes

YES

YES

YES

yes

YES

YES

YES

Wheth

readin

readin

yes

compl
ation
plan
alread
Y
issued

ized

g by

Regula
buildin

SDMC
pandle

NO

Compl
ation
plan
motel
issued

YES

Pedal

zed
plan

reguliri

alread

pandle

CE
issued
by
SDMC

YES

€
alread

issued

motel
regulia
zed by
SDMC

erun
23 ying
with
fire

compl

Wheth

it

YES

d
found
ok

chacke

yes

g

d
found
ok

chacke

YES

readin
B
chacke
d
found
ok

YES

readin
g
chacke
d
found
ok

YES

YES

Readin

chacke

found
ok

YES

d
found
ok

Readin

chacke

YES

yes

YES

readin
g
chacke
d
found
ok

YES

SDMC
readin

found
ok

chacke

YES

readin
g
chacke
d
found
ok

24

on

er any
other
violati

notice
Wheth

It may

NO

It may

NO

NO

NO

NO

NO

NO

NO

NO

NO

er

25is fit

place § °

for its
presen

d by
the

decide

compe

be

d by
the

decide

compe

it may

decide
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compe

It may

decide
d by
the
compe

compe

It may

decide
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the
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It may
be
decide
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the
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INSPECTION REPORT OF SDM VASANT VIHAR HELD ON DATED .18.0CT.2019 AND 19.0CT.2019

L- Dethi 128 11
L2 -4 L3 L8 L1 LIV Other apartment Fﬂu_ 31 .u...nﬂn._m Mﬂg Roaseat | |L13 o et e S e "Mi 110
SL Action Point Shartaj Hotel |Remark Udman Remark D Mark Remark Green | WestEnd |Remark [than Remark (P) Itd. |Remark et rk rk iih k Remark |Bird % Askho |Remark Hotel & |ya A S Aravali
e Boutique Hotel Garden|l llocation Other s ospl esidonc Hospitali b e’ (s Villa
location n Hotel Y i ty & y (P) Itd.|(Elaan) |louge
1| Whether DJ set operated |YES YES yes yes ves YES
within an enclosed
premises.
yes
YES
2| Whether D.G. set acoustically  |YES Not YES DG set YES Found yes - 2 D) set 500 yes 2 D.G Set |YES two DGlyes |1 DG set of
acoustically treated and treated monitring found 2D6 KVA of 320 set of 250KVA with
meeting noise pollution report acoustieatic set 360 KVA and 320KV acoustically
g prodeuced ally treated yes KVA 625KVA Aand
found and NO DG 625
within unit 600 SET KVA
KVA SUPPLY with
3| Whether buming only YES n/A as and when [N/A Can be N/A | Acoustica | N/A Acousticall
improved crackers and any fuction accutained fly y treated
green crackers carried at only during |treated during live
the pramies 2 live during ffunction  |N/A Can be
function live acustical
function ty on live
function
4] Whether DJ set and loud |YES - YES yes yes yes
speakers being operated
as per guidelines of Delhi
Police yes
S|Whether Food waste Pertain to Pertain to Pertain to Pertain Pertain to Pertain | YES pas|YES pos [yes ' Compost  |yes Compast |Yes compa |yes |Compast
convertor Health & Health & Health & to Health Health & to t t machine machine st plan machine
installed/agreement with Sanitation Sanitation Sanitation & Sanitation Health & machin machin installed installed {appro provided
DMC for collection and Deptt. Deptt. Deptt. Sanitatio Deptt. yes Sanitatio e e x 20
disposal of Food Waste. Deptt. n Deptt. obser installe kg/day
d d genrati
on on
6| Whether agreement with Pertain to Pertain to |Pertain to Pertain Pertain Pertain Pertain Pertain to Pertain Pertain Pertain to
SDMC for collection and Heaith & Health & Health & ta Health to to to Health to Health to Heaith &
disposal of Food Waste S i Sanitation Sanitation & Health & Health Health Deptt SOMC Deptt Heakh Sanitation
signed. Deptt. Deptt. Deptt. Sanitati NO itati & & SDMC & Deptt. [} = W >
Deptt. n Deptt. sanitati Sanitati jtati m z| 2 &
= on on $e bt et
Paoet s, Dept. g 33 E| B g
7|Whether CCTV Cameras  |YES YES yes yes yes ves YES YES = 2 i gl 3 .
installed i 3 % z m z m
z § (=) s g
Q -4 o
yes < = = =
YES
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L= Delhi
L2 14 L3 [ T (=1 11V Other apartment i 12 24 128 Ll
St action Point Shartaj Hotel |Remark {udman Remark |[DMark  |Remark  |Green | WestEnd |Remark |than Remark (P)itd. |Remark J._s.. ek | Shantl | ark ini z:a.“sn. o HM.E Remark "“,;9”3 g
viw Bouti Hotel |ard llocation Other umeao, {*™* |ospitai Residenc [k k L
- n Hotel Hospitali ka resort garda
location v \d by = v (P) Itd.
R 7y NO NO NO NO NO YES NO 3 tube well [No 3tube |NO 5 NO  |borwell
obtained for tube wells | already well borewe| aiready
2 sealed already M R
b | sealed aiready
| sealed
already
sealed
‘Whether Roof Top YES YES yes under 'YES YES YES s = e o
Rainwater Harvesting process J
System installed.
NO
Whether ETP/STP YES YES found yes yes STP STPof |yes STPof25 |YES STP of 25 |yes STPof |YES |60 KLD STP
installed to meet the area function installe 70 165 KLD KLD 50 KLD olant
specific norms. If Yes, d KLD
please specify the units of ves atle
ETP/STP 4
YES
11| Whether MLSS ohserved |YES Needs minitring|YES ves yes ves = i = oot
in aeration tank during full time
function
MLSS
YES obserad
12| Whether Flow Meter YES YES at the unit  [yes : yes yes ves YES yes YES
instatied by the unit
- : e YES
13| Whether adequate YES Can be YES yes w yes wet s i TS N
quantity of dry/wet accussed i sludge
sludge generated. during function a obserad
3 iry
@
i sludge
T being
L s ves
14| Whether proper YES YES being used |yes ves e e = v
disposal/reuse of sewage for iy E mlﬂlvE yos . B_m._.
and waste water after |considring exit P exit
proper treatment in
gardening, flushing, etc.
= YES ETP/STP
15| Whether water mass YES Needs to Need to yes Water yes yes YES ves YES
balance being prepared maintain maintaining
YES




Go
e

g L De L5 12 24 L L1 123 uas
L2 L4 L3 [Z I (B} 11V Other apartment e oy s h Roaseat 113 L7 Orana |Mauri o
SL | Action Point Shartaj Hotel |Remark Udman Remark  |D Mark Remark Green | WestEnd |Remark |than Remark (PYid. (Remark | o o |Remark] Remark Remark [N | mark |Bird Remar | askho [Remark Hotel & |ya |
No. Boutique Hotel Garden|inn location Other g pitelit Residenc Hospital " Hospilit |Bagh
s n Hotel pitali ka resort garda (P ied.|(Etaam)
badke ¥ ¥ # o
16| Whether proper YES YES Provided  |yes yes ; Channe yes YES yes YES  |stack was
ECS/Channelization lization not obsered
System provided over system
bhattis with adequate ’ ige
stack height. d with
proper
stack |YES
17| Whether only approved | YES YES yes yes YES wood ves LPG with  |YES LPG with YES  |LPG
fuels are being used. : tandoor |tandoor
installed installed
LPG
Being
used
YES Z
18| Whether proper stack YES YES silaint yes yes YES 20 h GL|NO No DG |[yes YES YES NO
height provided with D.G. set
Sets. provide
d
g
9
18| Whether board of size 3x2|NO No such of Not found Not found |no No Not ves NO. YES 2
installed for display of board found if lled i i1t Y found 5
number of guests and displayed during during |installati As not w
parking space inspection inspection an .m_.i:n NO found 2
the during =
inspectio inspecti o]
n n time YES g
20| Whether parking facility is pertain to Pertain to pertain to Pertains pertain to pertain W
of appropriate size viza traffic deptt.  |trafic deptt, traffic deptt. to traffic traffic to traffic o
lviz capacity of Farm Deptt. deptt. deptt. m
House . =
3
=
2
ar
21|Whether gatherings in the YES yes ves ves ]
plan sustainable and as g
per carrying capacity of
the area. lyes
yes
22{Whether any YES applied for YES no Yes as yes as already as NO c.C 1 o] pl p Motal
lunauthorized reguliezed already been already issued ed plan issued on plan regilari
construction exists latter atteched been replaced been by motel by SDMC issued by zed by
without statutory b h |some building SDMC SDMC
clearance. tted more then d by
one health howere SOMC
is issued pandle
23| Whether unit complying |YES Chacked YES Reading Yes YES, YES Reading |YES reading YES applied | YES pandal |YES reading YES reading |YES reading|YES
with fire safety rules. 1system RANDOMLLY |chacked the Checked the |chacked chacked for fire is in hacked fire chacked chacke
CHECKED THE |system system - sefty deteriot system fire d fire
SYSTEM found ok found okk. ok |found ok |yes - ed found ok system system
FOUND OKK found ok found
n ok




L- Delhi 28 a1
L2 14 L3 e |1 11V Other apartment Nm e bl M“_._ _.H...! Roaseat | 113 L7 Orana [Maurt |- M.Ha ”...o_..: 110
SL |\ ction Point Shartaj Hotel | Remark Udman Remark  |D Mark Remark  |Green | WestEnd |Remark |than Remark (P) Ied. 1#!!., Remark] Remark Remark |0 tenc [Remark |Bicd & Askho |Remark Hotel & |va |, i faagh  [Bare Aravali
No. |Boutique Hotel d location Other Hospitali ka resort  |garda villa
locktia Ak P u y (P)ttd.|(Elaan) [louge
ty n
24| Whether any other NO : NO - — = -
violation noticed by the
_:mﬂnnn, ion team. 5
reading
chacked
found ok| NO
25| Whether place is fit for its it may be Itmaybe |itmaybe |itmaybe Y= ryeonkpes e
present use based on decided by the |decided by |decided by |decided by . be |decided by decided
above parameters. competant the the the i the i
authority of p by the ¢
the considering|authority of |authority of jauthority of Comipet iy o "
the above the the the : B e i
facts. ideri e
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INSPECTION REPORT OF SDM VASANT VIHAR HELD ON DATED .02.july .2019 AND 03.July.2019

M.-u L5 L-28 11 L-23 |L-16
_.W e ”._.“..s.. L3 e _.h.u Other Other Ninth e wuun:n_ L b a 113 B Maur ”___rua M__! i w..uua
sL Action Point i Remark Remark DMark |Remark n Remark |than Remark |than Remark Dimen |Remark |Remark Remark Baxxn Remark - |Remark |Askh |Remark by Remark |iya S iy
No. Hotel Boutiqu| et =2 End oo e an Umrao, Hospital | Reside Bird g Hotel & s Hospil|Bagh |Bar& |[ii
e E Inn Hotel ity ney Hospit resort o |tv(P)|(Elaa jlouge |Villa
= anty itd. o) Remark
1|Whether complying at the could at the time of|yes NO yes litmay be |yes it may be yes At the itmaybe |yes yes itmaybe |YES YES ‘acousticall
to noise pollution at not be access inspection d d on movement assessed |assessed y treated
above place as laid could not on the the function he has on the on the ON THE
down norms this access no DJ function day function function function NO FUNCTION NO
includees regulation day day day DAY
od DI sets, loud
speakers and
crackers etc.. YES
2| whether complying acoustically STP found STP YEs [P ETP yes ETP ETP found DPCC opcC  |YES |pecc DPCC STP/ETP as the
to solid wast treated operational operational found operation operational operational memeber memeber mamber mamber found unitis
manegment rules, .compast .guidline but non al Filter Filter process filter did not did not did no did no operationa not
2016 ans swege mahine being operatio process operational process not participte participte “|particip participat | NO  |opareting
discharge include operational followed nal operation SWM working no | NODG d in this d in this ate in e in the chanalizati only ,
discentralized wast guidline also compast |kitchan al SWm guidline wet/day SET inpection inpection the inspectio on kitchan office
i been found P_umhn_ﬁr ‘NEE guidline eing swedge SUPPLY insoecti n provided | area was
3|wheter compying |NO No N/A no No No borewell NO NO No No
guidiine on ground exiting
water or Not
NO No
4|whether any illegal |YES YES 02 already  |ves 02 No hehas |yes Already  |yes Already No Sealed Sealed [no  Sealed Sealed
tubewell exit or not sealed by already applied sealed sealed
tehsiidar sealed by for vds raady
basant vihar tehsildar 2/6/2019 cidied yes |outof (2)
basant vihar one not
warking
Sealed sealed
S|whether swimimg No exit not in yes he has YES No No swiming |No YES no only No Sealed Yes |No yes & L2 o
pool exits with wroking |applied |swiming pool exit water swiming 21|s 2
borewell without dated pool exit tank used pool ] | 2 [
approval 29/05/14 o NO M M M M no
theseorder | S 1 2 5 z
ofceonis | 3 ELE| R
lattar Mo B = S a5 not Pmnl_
6jwhether thereisa |yes yes g |YES Yes YES yes Yes YES ves m o m
need for reuese of 3 g RE N
the water or not =
-4 YES yes
£
<<
7l whether rain exit YES need yes UNDE yes Need yes Need YES Needs yes No YES Need no
waater hervesting maintanance R. maintana maintanance |machine maintan
by installing roof regularly PROCE nce ance
top hervesting S5 NO no
|system exit or not needs
maintanan
YES ce

¢




w

L-2 L-4 11 L5 L-28
" ia - rorlt b R 112 L-24 Roase 2 L7 L-10
Action Point mz_HHm |Remark _.__ ,_:.n.”_ Remark  |DMark |Remark m_”a Remark [than  |Remark |than Dimen |Remark U..m:uan Remark m_..“”u_. Remark ”_“MM Remark H:_ |Remark |Askh ﬁ-ﬁ Remark nﬂa
Hotel location location tion T % oka
e Inn Hotel ity ncy Hospit resort Villa
ality Remark
8|whether gathering |yes YES atthegiven |yes YES YES it may be |NO YES  |maybe YES itmaybe |YES itmaybe |[Yes [itmaybe [NO |itmay [NO
in the plan time assessed assesson on d i d be May be
sustainble and as on the function on the on the on the assesse assessed
per carrying capicity function day function function function d on the yes on NO
of the area or not day day day day funetion function
day day
9|whether place is an [NO Ageguate no no No yes No NO NO No NO No
overcrowed parkin at space not
location without given time
|adequate parking NO
and other facility or
not
10|whether any YES Accupansy YES Already No having yes PROPERL |YES pandal is |yes Issued No revised |YES Sealed |pandal |YES Pandal is
unauthorised cerificate comlation sectioned Y WAS exiting constructio secntion by is exiting
construction exit or eairlier issued plan is eailier regulization DSEALED applicant n already plan SDMC |exiting apllicant
not without regulization unaturised plan. No AS PER ha broked by Pabdal approved as  |applican applied yes
statutory fire for futher already pandal ORDER deposited DMC plready directi 1t ha security old
clearancess construction is broked under exiting OF AT security dealed by on SCI |deposite| fee of the e
undac DAAC ~et AACDY fan fa YES Deptt. d aar 2010 fon
11| whether complying [YES  |Needs fire sefty FSC valid yes FSCvalid fire sefty ves  |FsC VES  [FsCat  [yes YES FSC issued =
to fire safety safty minitring issueon upto 3 year upto may cirtificate issued 26.09.16 on
rules or not during full 01/11/2019 w.ef 2019 atteched 07/07/20 30.05.201 = 30/07/201
time function 08/04/2019 atteched issued om EIE 17 valid ais atteche 8for3 et
ppli 17/06/16 ke ched upto3 atteched d valid year only et
FSCdt valid upto 3 valid upto year HES for sk
12/nafn SRR No 2019 2019 3ugint it nal
12|any other voilation |YES yes 01 pandal there are 2 yes YES yes |NoFSC |YES
notice by the for within pandal for
inspection team. no FSC function no pandal
has been FSC issued
shown by fir deppt
YES
13{Whether place is fit |YES YES yes yes it _.=.m< fe yes YES it may
for its present use i wiaitic i mavia decided It may be be It may be
based on above It may be prmi 3 s ot e ” A aqu ”Mm““” ”,. decidad by decided decided by
parameters. Or not, decided by the the the i b I the by the the
S competant competant t competant A competan compet competant
authority of bty of authority of aithorty i o Sl t authority ant authority
he authority 3
o the the of the the o the of the authorit of the
g considering considering |considerin considering considering Sn_._h%u.: ¥ ofthe .nﬂ__éi.,
i the above the above g the the above the above 8 : gl
; facts. facts. above facts. facts. v et e
YES facts.
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF URBAN DEVELOPMENT
LEVEL-9, ‘C’ WING
DELHI SECRETARIAT, |.P. ESTATE
NEW DELHI - 110 002 '

Telephone : 011-23392253, 23392212

MANISHA SAXENA, IAs

SECRETARY
IRBAN C7YELOPMENT

Fax -011-23392858

E-mail psud@nic.in

0.0.No. F: I3C”) 547/”4@’ UDIwﬂé
‘.."fb

Deau Botnurt

This has a reference to the Hon’ble National Green
Tribunal order dated 08.07.2019 in the matter of OA
No0.400/2017 titled Westend Green Farms Society Vs Union of
India & Ors. As per this order the issue for consideration is the
enforcement of environment norms against
restaurants/hotels/motels/banquets illegally operating in
Mahipalpur and Rajokari, Delhi and also by similar

establishments elsewhere.

s The Hon’ble Tribunal on consideration of material on
record, vide order dated 02.11.2018 recorded a finding of
violation of law on the subject of waste management, discharge
of effluents, illegal ground water extraction ground water
contamination emission by illegally operating diesel generators,
absence of statutory consents under the Water (Prevention and
control of Pollution) Act, 1974, the Air (Prevention and control of
Pollution) Act, 1981 and violation of conditions of consents
where such consents have been granted. The Tribunal also
considered the issue of absence of rain water harvesting, ground
water recharge system, excess noise pollution, illegal parking

and encroachments.
Contd...2
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2.

On the directions of the Hon’ble Tribunal a joint
committee of representative of concerned departments has been
constituted to address various issues with the further directions
to submit action taken report in the matter on regular basis.

A meeting was convened on 26.11.2019 to discuss issues
and action plan in view of the minutes of the meeting dated
11.11.2019. The meeting was not attended by the SDM
(Kapashera) and therefore the issues and action plan could not
be discussed.

It may be noted that an action taken report is required to
be submitted to the Hon’ble Tribunal on 30.11.2019 and under
these circumstances it does not seems possible to submit the
report and the Hon’ble Tribunal may pass adverse decision
against the government functionaries.

It may be noted further that in view of the constant failure
of the Delhi Government, the amount of performance guarantee
of Rs.5.00 crore has already been forfeited by the Hon’ble.
Tribunal with the direction that if there is a further failure the
Hon’ble Tribunal may consider appropriate coercive measures.

In view of the above explained position it is requested that
appropriate action may be taken against the SDM (Kapashera)
for not attending the meeting. They may also be directed to
attend the meeting further alongwith the submission of the

complete requisite report on timely basis.
Wlﬂ\ LAY best wwirlise,

(MANISHA SAXENA)
: SECRETARY
URBAN DEVELOPMENT DEPARTMENT

SH. RAHUL SINGH, IAS
DISTRICT MAGISTRATE (SOUTH-WEST)
REVENUE DEPARTMENT, GNCTD
DELHI-110037




GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF URBAN DEVELOPMENT
LEVEL-9, ‘C’ WING

DELHI SECRETARIAT, L.P. ESTATE

NEW DELHI - 110 002

Telephone : 011-23392253, 23392212

MANISHA SAXENA, ias

SECRETARY
URBAN DEVELOPMENT

Fax :011-23392858

E-mail : psud@nic.in

D.0. No. :Erafn . ﬂﬂﬁ[&kﬁ?fﬂw’#’i
Date L

Dear Rold |

This has a reference of D.O dated 29.11.2019, wherein, it was requested to direct the
SDM (Kapashera) to submit the requisite action taken report in compliance of the Hoq'ble
National Green Tribunal order dated 08.07.2019 in the matter of OA No0.400/2017 titled
Westend Green Farms Society Vs Union of India & Ors. As per this order the issue_for
consideration is the enforcement of environment norms against
restaurants/hotels/motels/banquets illegally operating in Mahipalpur and Rajokari, Delhi and
also by similar establishments elsewhere.

The Hon'ble Tribunal on consideration of material on record, vide order dated 02.11.2018
recorded a finding of violation of law on the subject of waste management, discharge of
effluents, illegal ground water extraction ground water contamination emission by illegally
operating diesel generators, absence of statutory consents under the Water (Prevention and
control of Pollution) Act, 1974, the Air (Prevention and control of Pollution) Act, 1981 and
violation of conditions of consents where such consents have been granted. The Tribunal also
considered the issue of absence of rain water harvesting, ground water recharge system,
excess noise pollution, illegal parking and encroachments.

On the directions of the Hon'ble Tribunal a joint committee of representative of
concerned departments has been constituted to address various issues with the further
directions to submit action taken report in the matter on regular basis.

A rheeting was convened on 26.11.2019 to discuss issues and action taken plan in view
of the minutes of meeting dated 11.11.2019. The meeting was not attended by the SDM
(Kapashera) and therefore the issues and action plan could not be discussed.

It may be noted that an action taken report is required to be submitted to the Hon'ble
Tribunal and under these circumstances it does not seems possible to submit the report and
the Hon'ble Tribunal may pass adverse decision against the government functionaries.

In view of the above explained position it is requested that the concerned officer may be
directed to submit the complete requisite action taken report in the matter on timely basis so as
enable to this department for submission to the Hon'ble NGT. The Next date of hearing is

17.12.2019, ; =
Wk bk wolilaeg > * Yours sincerely,

P

3
(Manisha Saxena)

Shri Rahul Singh, IAS

Deputy Commissioner (South-West),
Revenue Department,

South-West District,

Govt. of NCT of Delhi,

Kapashera, New Delhi
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DELHI POLLUTION CONTROL COMMITTEE

Zh-

Subject :- Action Taken Report in Original Application No. 400/2017 Westend Green Farms Society
Vs. Union Of India & Ors.

S.No | Name of the Date of Date of Amount | Date of Date of Remarks
Unit & inspection | Closure of EC deposition | revocation
Address imposed | of EC by of closure

the unit directions
1.| M/s City Park | 23.04.2019 | 01.07.2019 | Rs 12.07.2019 | 22.07.2019
Hotel 5,00,000/-
49/2/1,Kapash (Rupees
era NH-8, Five
Delhi-110037 Lakhs
only)
2.| M/s Ashoka 18.02.2019 | 01.07.2019 | Rs 18.07.2019 | 18.07.2019
Country 5,00,000/-
Resort 30, (Rupees
Rajokari Road Five
Kapashera, Lakhs
Delhi-110037 only)
3.| M/s Manav 18.02.2019 | 01.07.2019 | Rs 12.07.2019 | 18.07.2019
Suri (A unit of 5,00,000/-
the Vilasa (Rupees
farm) Kh. Five
723,728 and Lakhs
729, New Kh. only)
No- 16/28
Rajokari,
Kapashera
Road,
Kapashera
New Delhi-
110037
4.| M/s Saurabh 18.02.2019 | 01.07.2019 | Rs 12.07.2019 | 18.07.2019
Khanna (A 5,00,000/-
unit of the (Rupees
Kundan Farm) Five
Kh. No.- Lakhs
16/11/2,17/14 only)
and 17/29,
Rajokari
Kapashera
Road,
Kapashera ,
Delhi
5.| M/s Azizza, D | 18.02.2019 | 01.07.2019 | Rs 10.07.2019 | 19.07.2019
Block 5,00,000/-
Kapashera (Rupees
State, Rajokari Five
Kapashera Lakhs &
Link Road, only)
New Delhi
6. M/s Calista 24.04.2019 | 01.07.2019 | Rs 26.07.2019 | 26.07.2019
Hotel and 5,00,000/-
Resort Pvt. (Rupees
Ltd., Kh. Five
26/18/12, Lakhs




26/22/3, only)
26/23/26/24,

26/30,

27/2/2,37,3,37/

4/1,37/412 &

37/36,

Kapashera,

NH-8, New

Delhi

7| M/s Amaanta | 23.04.2019 | 01.07.2019 | Rs 18.07.2019 | 19.07.2019
68- 5,00,000/-
73,Bijwasan (Rupees
Road, Near Five
Govt. Girls Sr. Lakhs
Sec. School, only)
Kapashera,

New Delhi-
110073

8.| M/s Shanti 28.01.2019. | 01.07.2019 | Rs 10.07.2019 | 18.07.2019
Hospitality 10,00,000
Pvt. Ltd. (Four /- (Rupees
Point By Ten
Sheraton) Kh. Lakhs
No.-32/7, Plot only)
no.9 Samalkha
NH-8, Delhi-

110037

9.| M/s Instyle 28.01.2019 | 01.07.2019 | Rs 10.07.2019 | 25.07.2019
Motel Services 5,00,000/-
(Airport (Rupees
residency) Pvt. Five
Ltd. Kh no. Lakhs
8/9, only)
5/21/1/2,8/10,

Airport Road,
Samalkha,
Delhi-110037

1q M/s Polo Farm | 24.04.2019 | 01.07.2019 | Rs 19.07.2019 | 22.07.2019
F-30, 5,00,000/-
Pushpanjali (Rupees
Farms, NH-8 Five
Dwarka , Lakhs
New-Delhi only)

11 M/s Tivoli 08.02.2019 | 01.07.2019 | Rs 25.07.2019 | 26.07.2019
Pushpanjali (A 5,00,000/-
unit of T.G. (Rupees
Leisure and Five
Resort), F-20, Lakhs
Pushpanjali only)

Link Road
Bijwasan,
New Delhi

12 M/s Amrai 23.04.2019 | 01.07.2019 | Rs 15.07.2019 | 18.07.2019
(Krishna 5,00,000/-
Farm) (Rupees
Kh.No.12/27, Five
Min(0-16), Lakhs
28(1-15), only)
12/28(6-
10)26(5-6),

Kapashera,




o

Delhi
24.07.2019 | Issued
13 ¥us 08.02.2019 | 01.07.2019 151% i e
ouchwood b SDM for
Entertainment (Rupees
Lid. Five recovery
(VEDA)54 Lakhs of dues.
Main Bijwasan only)
Road New-
Delhi (Near
Gokhla Dham
Mandir)
14 M/s Chhabra | 08.02.2019 | 01.07.2019 | Rs (Rs 02.08.2019
Farm G1, 10,00,000 | 5,00,000/-
Pushapanjali /- (Rupees | on
Farm Dwarka Ten 30.07.2019
Link Lakhs & Rs
Road,New- only) 5,00,000/-
Delhi-110061 on
31.07.2019
15 M/s Golden 29.01.2019 | 01.07.2019 | Rs 07.08.2019 | 07.08.2019
Green, F-16, 5,00,000/-
Pushpanjali (Rupees
Link Road Five
Dwarka, New Lakhs
Delhi only)
1§ M/s Rivanshi | 24.04.2019 | 01.07.2019 | Rs 21.08.2019 | 23.08.2019
Hospitality 5,00,000/-
Pvt.Ltd. (Rupees
Dewam, Plot Five
No. 4, Dwarka Lakhs
Link Road, only
Samlakha,
Delhi-110037
17 M/s Chand 08.02.2019 | 01.07.2019 | Rs Issued
Bagh (Elaan) 5,00,000/- letter to
D Block (Rupees SDM for
Samalkha, Five recovery
New Delhi Lakhs of dues.
only
18 M/s Elevation | 24.04.2019 | 01.07.2019 | Rs Issued
(Aradhya) 5,00,000/- letter to
Golding Pvt. (Rupees SDM for
Ltd. F-24 Five recovery
Pushpanjali Lakhs of dues.
Farm, Dwarka only
NH-8 Link
Road,(Bhartha
| Road) New
Delhi
19 M/s Manaktala | 23.04.2019 | 01.07.2019 | Rs Issued
Farm 119, 5,00,000/- letter to
Kapashera, (Rupees SDM for
Adjacent Five recovery
Bharat Petrol Lakhs of dues
Pump only
Bijwasan ;
Road, New-
Delhi-110037
20 M/s Hotel 02.07.2019 | 05.07.2019 | Rs (Rs 19.07.2019
westend Inn, 10,00,000 | 5,00,000/-
NH-08, near /- (Rupees | on
Shiv Murti, Ten 12.07.2019
Rangpuri Lakhs & (Rs
only) 5,00,000/-




on
18.09.2019

21 M/s Sartaj 02.07.2019 | 05.07.2019 | Rs 12.07.2019 | 16.07.2019

Hotels 10,00,000

Apartments /- (Rupees

and Villas Pvt. Ten

Ltd. Lakhs

(Celebration only)

Garden), NH-

08, Adjoining

Shiv Murti,

Rangpuri
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tech activities jp overcrowded Places nop having adequagte
parking or othe, Jacilities.
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Neither any
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Q/

Vide order dated 08.07.2019 Hon'ple National Green Tribunal (NGT) interalia
passed the:fm'-‘lowi:ng_ orders :-

involvemeny of expers jx environment, uybay plannfhg OF other relevayy
Subjiects. This cq

BROL be a caysqa) exercise as happened i the present case

ala Is referred 4, nor any data oy subject is showm o be

associared, there ig no impacy assessment study with 4 view to. give effect
mpra@awi@nmy and sustainaple development princszlas- it
@1 QCHVItY which has ¢} ;

We hope thay Q Serious exercise vr
above observatioy and releygyy ex

Studies on the g

orders of the Hon’ble NGT, 5 Committee Constituting of varioys

departments Was constituteqd to chalk.oyt 5 Suitable policy, The Committee after

reﬂwte-d—insﬁw,‘tion like TER|, NPC, etc to fra me a sujtable. policy as directed
by Hon’ble NGT in its va rious orders. The above study may be 80t completed
within 3 menths, The views of CSg May be obtaineqd to ensure citizen
Participation,

the policy elabolrated as below shaly be adopted so a5 to

minimize the impact on environment.

* Joint lnslpe.dians, consisting of officers from various departments shall be
Carried out aft

ter every 3 months to check the compliance with the present
eport be submitted to the Justice Garg Commiittee and Hon’ble




o

8L

The following actions shall be ta ken by the joint inspection team for controtling
the noise from py Sets, Loudspeakers and Crackers etc.

e s

Action ;
et bt e ot i —e. —---—uu——n——n—-."—-—--n_. e MH"“TM""‘-"&——M
* DlSset shall be installed ang operated only within an encglosed
premises.

¢ DiJ Set shall be
—_Delhi Pofice.

* Nog ioudspeaﬁlers and bands shoyld be permitted bey@ﬁd 10
PM :

Operated only till 10 pw as per guidelines of

* Maximum permissible Noise limit for o
Ioud'sgggl_l@:g_ i_s_?SdB{A!_ , -

* Sale of impro

permitted,

|'* Petroleum and Explosives

ensure fireworks  with 0
purchase.d/possessed/so!d/used during marriages. It shall |
test and check for the presence of banned chemiicals Jike
_Ll’thiu-%‘senfc/Antim_M@g@eﬂ # IR
* Al D.G. sets shall comply with the Provisions of Noise

Pollution tontrol norms as perCPCB/DPCC, :

et b s

4|Page




a. Solid Waste

SkiNo. [Source

R Proper
disposal of
solid waste

b Use of splid
| waste
Benerated
from waste
Water
treatment
facility.
13, - Conversion of

food waste
into manure

Installation of
CCTV Cameras
-and:GPS on
garbage
collection

vans

5|Page

£3

wet and dry solig waste,
segregation. of wet and dry solid waste, etc,
® Anagreement sha be made with sppc for collection and
disposal of soljd waste.

........_..._.....-——._-.....—-_._'—-—--__,_._——.._...__.

4 e e e st v
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b. Water and Air Pollution

—

[ Source

: P’mne‘r‘.éﬁspnsalfusé of * The effluent g;;rerated frqm_-’the'fa!:m,hous‘as..shaﬂfﬁe_ -
sewage and waste

sent for blological treatment and m»heusewam
| water

| Ait pollution control

| Measures for
fnreamsnuahanneﬁzatian-
eﬁemﬁ%&im:g&nﬂrawd :
from cooking activiy,

—.T8used in cooling towers gardening & tojlets. ;
¢ All the gas burners/range and other such cooking
 appliances using gas as fuel shall have a propor-hood
and duct system for chanuelization of e ission
&enerated from cooking activity and: uge of approved
~{uel shall only be permitted, e

* Regulation of ;;;;acﬁon

-.-—-_m__...—._h_.“h_-ﬂ__ﬁ.“..--..—...—..m

..._.m--a—_.._--.-u“"r--—u...._._:——-_-
* Al the tupe wells,includihg thase being tsed for
found operating

-weﬂs;mcludmg -
those installed
far swimming
poolsin
violation of law
of emission

- Benerated from
cooking activity,

swimming shall pe sealed by Spp i
without permission from CGWA/DyB,

6|Page




® Rain Water Hary

esting shal) be ¢
- Nstallation of ro

arri'ed—éu.t?by_‘
of top harvestin,
~———r Mafvestis

'“.'*--—-....T..__.. b

Rﬁe’g.u!atiom—

: Una:uth-ori-z:ed
B arjdn g

Unauthorizeq

Parking

fnforfnation
regarding

: carrying
Capacity of areg

PIPnge
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R I WA AT S

L

. Action against unauthorized construction or unauthorized use without

statutory clearance prohibiting and stopping any existing or future
activities no complying with above norms and also taking penal action
where ever necessary :

The unauthorized banquet halls /farm houses/party lawns operating
W’M‘hﬁut;st&tut’ory clearance shall not be allowed to operate till they obtain
necessary clearances,

Envi?mnment'm;staratlon and compensation victims of viﬂlaiziéni-mf law in’
relation to Noise Pollution, Air Pollution, Water Pollution, Master plan,

etc.




&

]
Format for inspection of Restaurant/Hotel/ Motel/Banquet Halls operating in Mahipal
Pur and Rajokri and other areas near IGI Airport
1. Name & Address of the Unit o BB e e LB b s s s S s s e
7 Owheo/Partnor’s NAMIE = 0  i.esicdienssebederbenssressmsinsanssasssseser e
3. Contact Details (Phone & Email) 1 ..oooiiiiiiiiiimeee
4, Date of inSpection ™ lieeeesssescamsisrrsresssieneeinasnansnenaaaneaines
5. Time of inspection: a) Start of Inspection: ................
b) End of Inspection: ................
6. Persons contacted IR L SR I e e s
7. No. of Rooms/banquet Halls =~ ..o
8. Plot Area RSB R o ol SRR e
9. Power Connection AR AR e T SR o
WL EoRreR of WRIEE. - T D Gireessesani AR s s e e sa AR s s st nu s ves
11. Whether Unit Found in Operation Yes/ No
12. Status of Consent to Operate
13. Date of start of operations of the unit
14. GST Number
15.Bank details
INSPECTION DETAILS
SL Action Points Yes/No Remarks, if any
No.
1 | Whether DJ set operated within an enclosed
premises.
2 | Whether D.G. set acoustically treated and
meeting Noise Pollution Control norms.
3 | Whether burning only improved crackers and
green crackers
4 | Whether DJ set and Loud Speakers being
operated as per guidelines of Delhi Police
5 | Whether Food waste convertor
installed/agreement with DMC for collection and
disposal of Food Waste.
6. | Whether agreement with SDMC for collection

e —




QRE

and disposal of Food Waste signed

Whether CCTV Cameras installed :

!.‘I.

8. | Whether permission obtained for tube wells

9. | Whether Roof Top Rainwater Harvesting System
installed

10. | Whether ETP/STP Installed to meet the area
specific norms. If Yes, please specify the units of
ETP/STP

11. | Whether MLSS observed in aeration tank

12. | Whether Flow Meter installed by the unit

13. | Whether adequate quantity of dry/wet sludge
generated.

14. | Whether proper disposal/reuse of sewage and
waste water after proper treatment in

ardening,flushing,etc.

15. | Whether water mass balance being prepared

16. | Whether proper ECS/Channelization System
provided over bhattis with adequate stack height.

17. | Whether only approved fuels are being used.

18. | Whether proper stack helght provided with D.G.
Sets

19. | Whether board of size 3’x2’ installed for display
of number of guests and parking space

20. | Whether parking facility is of appropriate size viz
a viz capacity of Farm House

21. | Whether gatherings in the plan sustainable and as
per carrying capacity of the area.

22. | Whether any unauthorized construction exists
without statutory clearance.

23. | Whether unit complying with fire safety rules.

24. | Whether any other violation noticed by the
inspection team.

25. | Whether place is fit for its present use based on

above parameters.

Signature of Contacted person

Signature of Inspecting Officials




Rom edteenra 7

Policy for Hoiding Social Functions
in Hotels/Motels and
Low Density Residential Area (LDRA)
in National Capital Territory of Delhi.

July 2019




2. Background:

In view of the observations made by Hon’ble Supreme Court of India WP(C) No.
4677/1985 relating to organizing the social function in Hotel/Motel and Low Density Residential
Area (LDRA) with special reference to extravagance in expenditure / wastage of food, waste
management and safety of the persons attending such functions and directed the Govt. of NCT of
Delhi to formulate a comprehensive policy regulating such social functions.

Further, in view of Motel Policy of ministry of Tourism 1995, policy for holding social
functions in Farm houses of Govt of NCT of Delhi, Master Plan 2021(MPD 2021), amendments
in MPD-2021 for increased FAR to Motel and treat them at par with Hotels, notified in 2013, a
comprehensive policy is prepared including the following: -

1. Permitting to organizing the social functions in the premises that are authorized for

such purposes as per the policy and to prevent nuisance to public.

Fire safety and safety of people’s lives; ]

Restricting the number of guest attending such functions;

To minimize inconvenience and hardship to general public;

Ensure smooth flow of traffic through areas where such functions are organized and

avoid congestion,

Regulating the quality and quantity of the food served in such functions.

7. Regulating the matters relating to water supply, sewage disposal, air pollution and
power supply for such functions.

SAe ol

=)

3. Definitions:
For the purpose of this policy, following definitions shall apply:--

a. Authorized/Aggroved Space: The gross area inclusive of open area within the
Boundary of Hotel/Motel and Low Density Residential Area (LDRA)

b. Authority for grant of permission: As per the delegated power of Head of Local
Body.

C. Bye Laws: - Means a bye-law made under this DMC Act, /DDA Act by notification in
the official gazette.

d. Competent Authority: Competent authority means “Concerned Local Body as per
their jurisdiction”

€. Date, Time of Commencement and duration of the Social Function: The Organizer
of the social function shall indicate the date and time of the commencement and the
duration of the social function which shall be conveyed to the ULB at least 07 days
prior to the holding of social function. No permission shall be granted to the organizer
of the social function by the ULB without fixing the date, time of commencement,
duration of the social function and the number of guests.




T/

The Policy for Holding Social Functions in Hotel/Motel and Low Density Residential
Area (LDRA) is proposed to be incorporated in MPD-2021 and implemented through
respective Urban Local Bodies (ULBs) in NCT of Delhi. Respective ULB would grant
license to these premises to hold social functions. As per this policy, the social function
should be held only in authorized / approved spaces and no function should be held in

unauthorized spaces (No_approval of ULB is required in case of Motels/Hotels in

which th thorized space is alre rmarked r Building Bye-Laws).

5. Authorized /approved Space

The authorized/approved space to hold social functions would constitute the following;

a. Inside approved permanent buildings of Hotels.

b. Inside approved permanent buildings such as Hotel/Motel and Low Density
Residential Area (LDRA) and by erecting of open to air tents in premises of
Hotel/Motel and Low Density Residential Area (LDRA) with only curtain walls,
small covered stage, canopies above food stalls and further subject to compliance of
requirements relating to open spaces, setbacks, parking area, circulation and fire and

life safety measures.

c. Capacity of an authorized/approved space shall be determined by multiplying total
number of car parking available by four or by means the number of persons obtained
by dividing the gross floor area of the premises by occupant load factor @ 1.5 sqm,
whichever is less.

d. LDRA would maintain green area as per the provisions of MPD 2021.

e. No social function will be allowed to be held in other than authorized space and
persons organizing such functions will be doing at their own risk and cost.

f. (The d of all such places where marri functions take place. should be
compiled & published by the ULBs. Further these shall be appropriately

regulated as per this policy guidelines).

6.. Criterion for selection of authorized /approved Space

a. Inside approved permanent buildings of Hotels (The “approved permanent

buildings” may be replaced by “approved spaces”™).

b. Motel and Low Density Residential Area (LDRA) should be constructed as per
sanctioned building plan and Completion Certificate having 40% of the total area
reserved for parking with separate entry, exit and alighting area inside their
boundary walls. Minimum area of LDRA must be equals or more than 2.5 acres
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m. Treated water should be compulsorily used for non potable purpose (The ground

water shall be extracted as per applicable guidelines and only by those who
are authorized for it. There should be no unauthorized extraction of ground
water) (Rain water harvesting facility should be installed by way of roof top
harvesting systems). '

n. No untreated waste must be discharged in to drain or sewer.

0. The premises should have electricity connection installed of requisite capacity and
use of DG set must be resorted to in event of power failure only.

p. All DG sets installed must meet the air pollution and noise pollution norms as per
CPCB.

8. Conditions for Food Safety

The owner/organizer/caterer shall follow the following conditions and submit to
respective ULB a self declaration in prescribed format (Schedule-II):

a) They must have all the necessary permissions including FSSAI license from
Department of Food Safety, Ministry of Health & Family Welfare, Govt. of NCT of
Delhi to run their kitchens/ to sale or serve prepared food for the guest/consumer

b) They should be registered with some NGO to manage surplus/leftover food by
distributing the same among unprivileged. Caterer should make proper arrangements
to handover fresh surplus/leftover food to these NGOs.

c) The Name and phone number of such NGO shall be available at the social function
site with catering in-charge.

d) The food to be prepared at social function shall be estimated by organizer by
following conditions mentioned below-

% The food preparation should be according to the ceiling number of guest as
per prescribed capacity of the Motel and Low Density Residential Area
(LDRA) etc.

1i. The number of guest be invited can’t exceed the guest limit approved by the
ULB for that function site.

111. If the food is surplus due to lower turnout of the guest and resultant less

consumption, then it shall be responsibility of organizer of the social function
to remove that food from the social function site, immediately after the
~ completion of the duration of that social function.

1v. The Commissioner Food Safety shall ensure that the above conditions are

- strictly followed; any violation thereof would invite action from the deployed
officers by the Commissioner Food Safety.

V. To ensure safe and hygienic food at social function, it is the responsibility of
the organizer/caterer or responsible person of social function site to provide
complete information about name of organizer, date and time of function,
details of caterer in advance to the Department of food Safety, GNCTD.
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The fee and security shall be charged by ULB from operator of premises in case of
Hotel/Motel and Low Density Residential Area (LDRA) from organizer of such social

function as per Schedule V (charging of Security fee shall not be applicable in
respect of authorized spaces in respect of Motels/Hotels).

Complaint Handling:

The complaint of violations of the policy would be received at a common platform i.e.
through an email, a single telephone number call center, social media and written
complaints on a P.O. Box number, which would be aggregated by a common operator of
web portal in real time. The web portal would be accessible to all stake holders and

concerned agency would initiate appropriate action under this policy as well as act or
statute implemented by them.

Enforcement of conditions

The above conditions would be enforced by periodical inspections, which shall be
conducted by the officers of various state holder agencies by the officers, not below the
rank of Tehsildar / SHO, Delhi Police/Inspector (Traffic) /JE (Bldg), ULB /
Inspector(Excise)/ Inspector (Food Safety)/Environment Engineer, DPCC concerned to
ensure proper implementation of the policy.

Further, officers of respective ULB would conduct random or complaint based
inspection. The violations would be noted with proofs by the inspecting officers
without the disrupting the function. In event of violation of any of the conditions,
penalty would be imposed against violators as per Schedule-IIl in addition to the
actions and penalties, if any, the violator supposed to be imposed under specific
act/rules/orders (An_offence would constitute violation of any of the provisions of
this policy. The show cause will be given by the competent authority as per this
policy and it will be the competent authority of the organization such appeals
against the penalties imposed as per Schedule III).

Compliance of respective provisions of the policy would be responsibility of the
following offers;

Tehsildar

SHO, Delhi Police

Inspector (Delhi Traffic Police)

Junior Engineer (Bldg), ULB (and Public Health Inspector, ULB)
Inspector (Delhi Excise)

Inspector (Food Safety) (to be replaced by Food Safety (Officer))
Environment Engineer, DPCC

. (A representative from Fire Department).

® NG AW

Further, it would be responsibility of supervisory officers to closely monitor

reoccurrence of defaults.
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Schedule-ll

(Format of undertaking by the ownerforganizer of event w.r.t. Food Safety Condition)

(Owner/Organizer), hereby confirm to abide by following food safety conditions to
(name of event) on............. (date & time.);

1. | hereby further undertake that | have all the necessary permissions including FSSAI license from
Department of Food Safety, Ministry of Health & Family Welfare, Govt. of NCT of Delhi to run their kitchens/
to sale or serve prepared food for the guest/consumer. ;

2. | am registered with NGO named address ; phone

No.

to manage surplus/leftover food by distributing the same among unprivileged. | ensure

that my caterer will make proper arrangements to handover fresh sumplusfleftover food to these NGOs. The

Name of caterer is and phone no. of caterer is

3. The Name and phone number of the NGO is available at the social function site with catenng in-charge.
4. The food to be prepared at social function is estimated by myself by following conditions mentioned below-

Vi,

vil,

The food preparation will be according to the ceiling number of guest as per prescribed
capacity of the Hotel/Motel and Low Density Residential Area (LDRA efc.

The capacity of guest list has been fixed by the ULB based on the approved drawing of the
LDRA and the parking capacity. In short, there is sealing on the number of guest for any social
function to be held in that Hotel/Motel and Low Density Residential Area (LDRA) for social
function.

The number of guest be invited as approved by the ULB is
If the food is surplus due to lower tumout of the guest and resultant less oonsumption then it
will be my responsibility as organizer of the social function to remove that food from the social
function site, immediately after the completion of the duration of that social function.

| shall ensure that the above conditions are strictly followed; any violation thereof would invite
action from the deployed officers by the Commissioner Food Safety.

To ensure safe and hygienic food at social function, it is my responsibility or the responsibility
of the organizer/caterer or responsible person of social function site to provide complete
information about name of organizer, date and time of function, details of caterer in advance to
the Department of food Safety, GNCTD.

The FSSAI license has been displayed at the prominent place of social function site.

Signature owner/organizer
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Schedule-IV

(Undertaking by owner/organizer)

.....................................

do hereby solemnly affirm and undertakes as under: -

...........................................................

That | am the owner / occupier of the HotelMotel and Low Density Residential Area (LDRA
..................... R SO L e i e DA BT
competent to submit the undertaking on behalf of AT R S e - T SR
That | will strictly follow all the terms and conditions of the policy circulated by the Competent
Authority.

That | will take all the measures for safety and security of visitors and will be responsible for any
mishap. :

That the social function would be properly organized under the supervision of qualified professional

and will adhere to all the conditions of the NOCs.
Thatin case of any violation, the Competent Authority will be at liberty to initiate any action against

me including revocation of permission and other actions as per Law.
That | shall keep the Competent Authority harmless from any liability arising out of this permission /

social function.

Signature ownerf/organizer
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2 CIRCULAR

Policy for holding Social Functions in eligible Farm House within the
jurisdiction of South Delhi Municipal Corporation.

The policy for holding social functions in the existing eligible farm houses
under the jurisdiction of South Delhi Municipal Corporation is circulated for
compliance by all concerned as under:-

1. Policy for holding Social Function in Farm Houses within the jurisdiction of Squth
Delhi Municipal Corporation. This policy shall come into force with immediate

effect.

2. DEFINITIONS:

The definitions of certain terms will be as under:-

a. Standard Number of Days: The days of a calendar year in which the social
functions are allowed to be organized under this policy. In one year 75
number of days are to taken as standard number of days which may be
revised by the Competent Authority from time to time after considering the
permissibility of the social functions as per law.

b. Pandal: "pandal” means a temporary structure with roof or walls made of
straw, hay, ulu grass, golpatta, hogla, derma, mat, canvas, cloth or other
material which are not used for pucca / semi pucca structure and fibre,
prelam board, steel, wood, board etc which is not adopted in permanent
construction. This structure shall be on the open area meant for holding a
social function for which permission has been obtained.

¢. Existing Farm Houses: The Farm Houses which have been constructed as per
building plan sanctioned and have obtained the completion certificate.

d. Open Area: The area within the premises of Farm Houses which has been
shown / earmarked as open in the sanction / completion plan and does not
include the area earmarked and meant for parking and other utilities.

e. Area of Pandal / Structure: The gross area inclusive of open area within the
Boundary of Pandal.

f. Competent Authority: Competent authority means “South Delhi Municipal
Corporation”

g. Authority for grant or permission: Deputy Commissioner of the Zone or any
other officer authorized by the Commissioner / SDMC by a special or general
order.

3. APPLICABILITY:

Farm Houses existing as per the sanctioned building plan / regularization
plan as per the relevant Gazette Notification / regulations / MPD-2021 for
holding the social function outside the building in open area within the premises.

«Qn




a. The application shall be submitted after getting NOCs from the Delhi Fire

Service and Delhi Traffic Police alongwith sanctioned building plan,
completion certificate and completion plan, area and location of Pandal in the

premises and undertaking in the specified F _ ' L g. The
permission issued shall be valid for a period of three yeas subject to

furnishing of valid NOCs and timely payment. During the period of
permission, the applicant shall be responsible to ensure that all the NOCs are

renewed and remain valid.

b. At the time of getting the permission, the owner / occupier / app-liz_:a'nt_ shall
deposit first installment. After realization of payment, the permission letter
may be issued by the Authority.

5_: fen “ Li.A 4N OF A N i A_ c JP 1 .
a. No parking shall be permitted outside the Farm Houses on the road side. The

parking shall not spill-over outside the boundary of Farm Houses and the
onus on this count shall also lie with the owner / organizer / applicant.

b. The use of laser light in Farm Houses during any function is prohibited as it
causes obstruction / effects for the air-traffic. -

¢. It is mandatory for the organizer / applicant that in case there is visit of any
VWIP / VIP, celebrity or any other prominent personality, prior intimation to
the local police prior to the function shall be ensured. For the purpose, they
should obtain NOC from the local police or traffic police.

d. Entertainment programme / live performance and other such commercial
activity, Performance Licenses from Licensing Unit of Delhi Police and NOC
from local police, Traffic and Fire etc. should be obtained well in advance.

e. Shall take special precautions regarding use of noiseless power backup; use
of loud-speakers, musical instruments, etc. so that noise pollution level
remains within the permissible limit in conformity with the guidelines / norms
issued by CPCB / DPCC.

f. No loud-speakers and bands should be permitted beyond 10.00 PM.

g. Processions and horse-drawn carriage should not be permitted on the roads
outside the Farm Houses. i

~ h. Sanitary conditions should be maintained in and around Farm Houses during
and after the functions and in the event of violations, the violators will be
persecuted in accordance with the law.

i. In the. event of violations on account of parking, the violators will be
prosecuted in accordance with the law.

j. The parking area within the Farm.Houses should be properly demarcated and
will not be used for any other purpose. :

k. There will be separate Entry and Exit points in the Pandal for such functions.

I. CCTV cameras on entry / exit points shall be installed by the owner /
applicant with minimum 30 days recording capacity or in accordance with the
directions of Police Authorities whichever is more.

m.A display board at a conspicuous place in the Farm Houses - reflecting brief
information about space available for parking, number of guests etc. will be
displayed by the owner / occupier.

n. It shall be the responsibility of the owner / occupier / applicant to ensure Fire
and life safety measures in accordance with the Law in force.

o. It shall be the responsibility of the owner / occupier / applicant of the
premises to ensure the structural stability of pandal.

)




th all requisite documents as mentioned
The incomplete application shall

6. PROCEDURE TO BE FOLLOWED E
The application submitted alongwi
above, will be decided within one weeks’ time.
not be entertained and liable to be rejected.

a. A Security Amount of Rs.5,00,000/- deposited by the owner / occupier shall
be refunded after expiry of a period of three years or after the owner /
occupier closes down his business, whichever is earlier subject to no
complaint is received from any authority / agency / individual.

b. If open land outside the sanctioned covered area is utilized for function, the
annual Charges shall be paid for holding Social Functions on entire covered
area of the Pandal meant for social functions.

c. The charges shall be applicable on the difference in ground coverage i.e.

| built up ground coverage as per sanctioned building plan and enhanced
ground converge i.e. upto 30 % as per notification regarding regularization
of existing Farm Houses whichever is less.

d. The rate shall be charged per sft. per day of area of Pandal on the basis of
classification of the Farm Houses as under which may be revised by the
Competent Authority from time to time.

i) Farm House situated on National Highways @ Rs 4.90/- per Sqft. per day.

ii) Farm House situated on Interstate Roads @ Rs 3.70/- per Sqft. per day.

iii) Farm House situated on Roads other than 1 & ii above shall be @ Rs
3.00/- per Sqft. per day.

e. The following information will be submitted by the owner/occupier of Farm
House alongwith plan and other documents for calculation of the charges.

1. Total Area of Plot as per sanctioned bldg. plan/ completion plan

(A) =
2. Permissible ground coverage as per MPD-2021
8 = -
3. Existing Built up area of ground coverage as per Sanctioned Bldg. Plan
| (C) =
. 4, Open area demarked for parking
D) =
5, Covered area of Pandal *
(€} =

6. Total chargeable amount/ to be paid

(F) = E x 75 x rate per Sqft. per day as mentioned above in the
classification of Farm Houses = Rs..........per year
f. The Annual Fee shall be charged for standard number of days i.e 75 days for
holding Social Functions in a year for the actual area declared for the social
function. The first instalment shall be paid at the time of permission issued. No
change in area of Pandal (declared at the time permission) will be allowed in a
calendar year.
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ber of days for holding Social

nual fee shall be charged for standard num _
ooty (i.e. upto December 2018), it

Functions in a year. For the current calendar year
will be chargeable on prorata basis.

h. The annual charges for holding social functions shall be paid in two instalments.

First instalment shall be paid upto 10t January and second inSt'almen; shall be
paid upto 10™ July of every year. In case of delay in payment, the z:zpplicapt shall
pay penalty @ Rs 10,000 /- per day for maximum 15 days failing which the
permission shall be treated as withdrawn.

i. There shall be 5 % increment every year on the annual amount payable.
* Note: If extra coverage of pandal as declared in affidavit is changed at any later
stage, prior permission may be obtained on applicable rates on pro-rata
basis for remaining calendar days.

a. Periodical inspections shall be conducted by the officers of at least two
Departments — not below the rank of 5.D.M. / S.H.0. / EE (Bldg) concerned -
to ensure proper implementation of the policy. Strict enforcement action
should be taken by the concerned authorities against those Farm House that
use their premises in violation of the aforesaid stipulations.

b. All the Farm House shall adhere to the provisions of MPD and UBBL failing
which action shall be taken as per provisions of DMC Act 1957 including
revocation of Building Plan and permission as the case may be.

c. The violations found in respect of disclosed covered area of Pandal,
undertakings and other documents submitted by the owner/occupier will be
sternly dealt with as per law, as per following: -

i). For first time offence, imposition of penalty of Rs.2.00 lac.

ii). For second time offence, imposition of penalty of Rs.4.00 lac.

iif). For third time offence, imposition of penalty of Rs.8.00 lac.

iv). Whereas, for fourth offence, the Farm House will be debarred for two
years for not holding any social function.

This issues with the prior approval of the Competent Authority.

_ Ja*’¢h0bnw
Additional Commissionef (Engg.)
for Commissioner, South DMC

0

Hon’ble Mayor, South DMC for kind information.

Hon'ble Dy. Mayor, South DMC for kind information.

Hon‘ble Chairperson, Standing Committee, South DMC for kind information.
Hon’ble Leader of House, South DMC for kind information.

Hon'ble Leader of Opposition, South DMC for kind information.

PS to Commissioner, South DMC for kind information of Commissioner.

All Addl, Commissioners, South DMC.

All Dy. Commissioners, South DMC.

SE (Bldg.)HQ, South DMC.

All Ex. Engineers (Bldg.) of the Zone.

-

HODNONB WS-
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ACTION TAKEN REPORT AGAINST VARIOUS VIOLATIONS FROM 1.1.19 TO 01.12.19 IN COMPLIANCE OF HON’BLE

NGT ORDER IN OA NO. 400/2017-WESTEND GREEN FARM SOCIETY VS UOI & ORS. AND OA NO.

196&197/18
Area of Action of DJ Sets Action of Loud Speakers Action of Crackers/Gen. Set
Action
@ ..M.) < ¥ H&\) S o . ] -
s <3 c g4 | <8 Z o < 4 -
S £s = = 1TES = 2 £ 4 *
m m m u uDu. m‘ m 5 v -..Du. m m. : o| =
Lot s le R el 1R e 1T R et
< £ & S s | @ < 5 & S S S < £ | & ol & | &
5 |5 |8 |8 |5/8 |8 |8 |8 |8 |3 |8 |a8 |z|a|g5|%|2
Rajolsi 02 0 0 0 0 |0 0 0 0 0 0 0 0 g.16 10 |0 oi
Mahipal Pur 01 0 0 0 0 |0 0 0 0 03 |0 0 0 0|01 |0 [0 105
Pall
A 02 0 0 0 0 |0 0 0 0 0 0 0 0 810 (0|0 |0
Road
shatapudSulta | g7 | e £ PR O $8=10 )02 (o2 10703 |0 |o 10
Sihet Adiolning |03 | O 40 10v1e8 10 10 0O |04 [0 |10 |0 810 Lo |0 ¢0
Rest of Delhi 985 |54 6 53 |03 |530 |471 | 16 06 |10 |24 |140 |194 |88 [363]34]|0 |95
1000 | 54 6 53 |03 |538 {499 |16 06 |17 |24 |[152 {195 |95 |367]/34|0 |101
D.P. Act (28/112 & 113) = 1694
Environment Act(5/15 onwards) 2 165
188 IPC s 379
133 Cr.Pc = 104
M.V. Act (DJ in vehicle) = 27
Others = 791
Total Action = 3160
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ACTION UNDER MV ACT BY TRAFFIC UNIT FOR NOISE POLLUTION WITHOUT ADEQUATE PARKING FACILITIES CAUSING
OBSTRUCTIONS (O.A. NO. 400/2017) FOR THE PERIOD FROM 1.1.19 TO 01.12.19

Areas of No. of Vehicles Silence Zone Action under M.V.Act against vehicles obstructing parking and against owners of vehicles -
Action violation
Social
Functions
b Hotels Motels Farm House Others Total
© ' = ©
2 © 8

° 2 3 5 s o - ° ° B 1

E (%13 g ¥ Wiy e R 8| 3 o R e SR L

= 2] s 2 S s |52 @ & ® 5 S g |58 2 L5E s

£ |8 S ¢ s |85 |3 |83 |g2 |85 |gE |83 g2 |83 |s2 |83

o E | z i 2% (Lo |26 |kO 25 | O goldo |28 |d0 |26 |0
Rajokri 155 10 | 11600 00 00 00 00 00 00 00 00 06 00 51 6000 232 17600
Mahipal Pur 921 02 | 86400 - 05 00 00 00 218 21700 05 00 15 00 1017 94000 | 2181 202100
Palla 1584 00 | 161300 180 7400 10 1000 | 79 9900 289 26900 404 42700 | 387 16100 | 2933 | 265300
Bkhtawarpur
Road
Chattarpur/ 458 00 | 44500 00 00 00 00 00 00 00 00 304 26000 | 485 47700 1247 118200
Sultanpur
Other 4973 00 | 426400 1441 98100 108 4000 00 00 00 00 116 11600 2033 142200 | 8603 682300
Adjoining [
areas
Rest of Delhi | 35003 | 52 www._mon.u 983 77100 530 51700 | 7103 767600 | 44 4400 538 53100 10016 | 796000 | 54217 | 5081700
(Not
including
above)
TOTAL 43094 | 64 | 4062000 | 2609 182600 648 55700 | 7400 799200 | 338 31300 1383 133400 | 13989 | 1102000 69393 | 6367200

Total Challaned = 69393
Impounded z 64

Total Fine collected 6367200
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PRO- ACTIVE ACTION BY DISTRICTS FROM 16.9.2019 TO 01.12.2019

[DISTRICTS | MEETING | SENSITIZATION | INSPECTION OF INSPECTION | MEETING WITH | NO. OF SPECIAL
WITH PROGRAMMES | MOTELS/HOTELS/ | WITH RELIGIOUS NOTICES RAIDS/
RWA'S IN BANQUET HALLS | RELIGIOUS INSTITUTIONS ISSUED BY | DRIVES
VOLUNTEE | EDUCATIONAL | ETC. INSTITUTIONS LICENSING | BY
RS & INSTITUTIONALS UNIT LOCAL
NGOS POLICE
NORTH 137 26 | 80 15 0 0 0
CENTRAL 117 71 396 50 27 0 0
N-WEST 110 56 112 172 69 0 6
OUTER- 8 1 14 5 0 0 0
NORTH
ROHINI 4 3 3 2 1 0 5
NEW DELHI | 31 20 59 35 29 0 0
S-WEST 83 30 155 28 22 0 6
EAST 66 32 02 01 01 0 01
SHAHDARA | 51 14 13 31 41 0 11
N-EAST 84 2 0 1 3 0 0
SOUTH 48 15 19 8 13 0 0
S-EAST 28 9 74 11 6 0 0
DWARKA 54 79 60 17 40 0 6
OUTER 81 49 37 60 50 10 0
WEST 90 73 111 58 56 0 24
TOTAL 992 480 1135 494 358 10 59
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ACTION UNDER M.V. ACT BY TRAFFIC UNIT FOR NOISE POLLUTION AND ORGANIZERS OF FUNCTIONS

FROM 16.9.2019TO 01.12.2019

WITHOUT ADEQUATE PARKING FACILITIES CAUSING OBSTRUCTIONS (OA 400/2017)

j Pressure Horn Honking in Silence Use of Modified Use of Hooters/Sirens | Other proactive
Zone exhaust & Silencers in Vehicles action against noise
pollution
No. of Fine No. of Fine No. of Fine No. of Fine No. of Fine
Challans | Collected | Challans | Collected | Challans | Collected | Challans | Collected | Challans | Collected
Rajokri 5 0 0 0 0 0 0 0 0 0
Mahipal Pur 0 0 0 0 0 0 0 0 3 0
Narela 74 0 25 0 0 0 0 0 244 0
Chattarpur/Sultanpur 30 0 13 0 0 0 0 0 0 0
ma.__w_w Adjoining areas | 353 0 10 0 0 0 0 0 475 0
Rest of Delhi (Not 713 0 207 0 46 0 0 0 32 0
including above)
TOTAL 1175 0 255 0 46 0 0 0 754 0
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ACTION TAKEN REPORT AGAINST VARIOUS VIOLATIONS — IN COMPLIANCE OF HON’BLE NGT

ORDERS IN OA NO. 196 & 197/2018 REGARDING NOISE POLLUTION FROM 29.4.19 TO 01.12.19

Name of | S|. No. | Detail of religious Type of religious | Violations of Noise Pollution (This Details of action taken under
Distt places noticed for place(Temple, includes regulation of DJ Sets, the provisions of Act/IPC
violation of noise church, Loudspeakers and Crackers etc.)
pollution Gurudwara,
_ Mosque, etc.)
East : Ansar Nagar Peer Mosque Action taken against Loudspeaker vide | U/S 32/113 DP Act, PS Laxmi
Bazar, Mosque, DD No. 58A, dt. 21.6.2019 Nagar
Laxmi Nagar, Delhi
South 1. Sanathan Dharm Temple Action taken against Loudspeaker vide | U/S 32/113 DP Act, PS Lodhi
Mandir, Lodhi DD No. 64A, dt. 21.6.2019 Colony.
Colony
2. Gurudwara Block Gurudwara Action taken against Loudspeaker vide | U/S 29/113 DP Act PS
No.13, Dakshin Puri DD No42A, dt. 21.6.19 Ambedkar Nagar.
@ Dargah Shahe Mosque, Dargah- | Loudspeaker 32/113 D.P. Act
Marda, Kabala, Shahe Marda
Lodhi Colony, Delhi.
4. Karbala Masjid Masjid Loudspeaker 32/113 D.P. ACt
5. Shah-e-Marda Masjid Loudspeaker 32/113 D.P. Act
Masijid, Karbala
Dwarka | 1. Bankey Bihari Temple DJ playing in Temple

Mandir, Nawda
Phase-IV, 40 foota
Road, Uttam Nagar,
New Delhi.

Action taken vide DD No. 29A,
dt. 7.9.19. 01 speaker
deposited
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ACTION TAKEN REPORT OF COMMISSIONER OF POLICE, DELHI IN

/TG

TERMS OF ORDER DATED 19.09.2019 PASSED BY HONBLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

3 That this action taken report is being filed in terms of the orders dated
19.09.2019 passed by this Hon'ble Tribunal.

2. That the brief actions have been taken against the DJs and Loudspeakers
causing Noise Pollution by Local Police between 1.1.2019 to 01.12.2019
is as under :- :

a) Action on DJ sets

1000 challans u/s 28/112 & 113 D.P. Act, 54 challans u/s 5/15 Environment
Protection Act, 06 Challans u/s 188 IPC, 53 Challans u/s 133 Cr.Pc., 03
challans under M.V. Act (DJ in Vehicle) & 538 others

b) Action on loudspeakers :

499 challans have been issued u/s-28/112 & 113 of D.P. Act, 16 challans u/s
5/15 E.P. Act, 6 Challans u/s 188 IPC, 17 challans u/s 133 Cr.Pc., 24 challans
under M.V. Act (DJ in Vehicle) & 152 others.

c) Action on Crackers/Genrator Set
195 challans u/s 28/112 & 113 D.P. Act, 95 challans u/s §/15 Environment
Protection Act, 367 Challans u/s 188 IPC, 34 Challas u/s 133 Cr.Pc. & 101

others.

% That apart from the above, the Delhi Traffic Police has taken action against
the violators between 1.1.2019 to 01.12.2019 as under:-

a) No. of Vehicles

A total of 43094 No. of challans have been issued, 64 Nos. of vehicle
impounded and a fine of Rs. 4062000/- was collected.

b) Action in silent zone

A total of 2609 No. of challans have been issued and a fine of Rs. 182600/- was

collected.




c) Action during Social Functions

A total of 648 No. of challans have been issued and a fine of Rs. 56700/- was

collected.

d) Action under M.V. Act against vehicles obstructing parking and against

owners of vehicles

(i) Hotels - A total of 7400 No. of challans have been issued and a fine of
Rs. 799200/- was collected.

(i)  Motels - A total of 338 No. of challans have been issued and a fine of Rs.
31300/- was collected.

(iii) Farm House - A total of 1383 No. of challans have been'issued and a
fine of Rs. 133400/- was collected.

(iv) Others - A total of 13989 No. of challans have been issued and a fine of
Rs. 1102000/~ was collected. :

That the Pro-Active abtion taken by all the Distts. of Delhi Police from
16.9.2019 to 01.12.2019 is as under :-

a) Meeting with RWA's Volunteers & NGOs - 992
b) Sensitization Programme in Educational Institutional - 480
c) Inspection of Motels/Hotels/Banquets Halls etc. : - 1135
d) Inspection with religious institutions - 494
e) Meeting with religious institutions - 358
f) No. Of Notices issued by Licensing Unit - 10
g) Special Raids/Drives by Local Police - 59

That the action under M.V. Act by Traffic Unit for Noise Pollution and
Organizers of Functions ( without adequate parking facilities causing

obstructions) is as under :-

a) Pressure Horn - 1175 Nos. of challan have been issued
b) Honking in Silence Zone — 225 Nos. of challan have been issued
c) Use of Modified exhaust & Silencers — 46 Nos. of challan have been issued

d) Use of Hooters/Sirens in Vehicles — NIL

/T




e) Other Proactive action against noise pollution — 754 Nos. of Challan have

" been issued.

That total No. Of 1275 calls received on Noise Pollution Helpline No.
155271 from 22.4.2019 to 01.12.2019 out of which, legal action on 119 No.

Of calls were taken and 1156 Nos. of calls were filed.

ACTION BY LICENSING UNIT AS ON DATE IS AS UNDER:-

(i) In compliance of judgment dated 18.7.2015 passed by the Hon'ble
Supreme Court of India in Writ Petition (Civil) No. 72 of 1988 and various
statutory acts and DPCC guidelines for preventing and controlling
environmental pollution including air, water and noise pollution etc.;
Consent to Establish/Consent to Operate granted by DPCC has been
made mandatory for both Registrations and Renewals of Eating
House and Lodging House/Hotels by the licensing unit of Delhi

Police.

(i) Notices have been issued to registered owners of Eating
Houses/Lodging houses and hotels directing that the licensed premises
must not allow any violation/contravention of the environmental laws by the
owners or their patrons. Out of 2187 licensed Eating Houses and 1545
licensed Lodging Houses/Hotels, 1935 and 1443 for sensitization on
the subject issue have been sefved respectively as on date i.e.
06.12.19 in Delhi.

8. That in continuation of the earlier Action Taken Report filed before the
Hon'ble Tribunal, it is further submitted that In pursuance of the orders
passed by Hon'ble National Green Tribunal dated 19.9.2019 all necessary
steps as directed by Hon'ble Tribunal, have been initiated.

1o R
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Estimation of Urban Carrying Capacity and
Implementation of a Multi-Criteria Spatial Decision
Support System (MC-SDSS)

A Study for Neighbourhoods of Rajokri & Kapashera Specifically in
Relation to Restaurants, Hotels, Motels, Banquets where Large
Congregations Takes Place

Proposal by
Dr. Suresh Babu,

Director, Centre for Urban Ecology and Sustainability, (AUD)

. Background

Urban centres have always been considered as complex interactive systems consisting of social,
economic ecological and cultural elements. Sustainable Urban Development of the city of Delhi,
is also challenged by the sheer complexity of the processes and interactivity of these
components.

The city is known for its lavish celebrations for cultural and social events such as weddings
because of which a huge wedding industry is flourishing. A large number of banquet halls,
motels, hotels, farm houses are located all over the city and the periphery to cater to the
demands of this growing industry. These celebrations are often associated with the status
symbols resulting in large congregations and extravagant celebrations leading to enormous
pressure on immediate surroundings.

Rajokri and Kapashera area marked as the low density residential development area (LDRA) as
per Delhi Masterplan 2021 (where two dwelling units on LDRA plot of one acre (0.4 ha) may be
permitted with floor area ratio of 20) was once used for intense agriculture is now known for its
Juxurious farm houses and banquet halls. Reportedly, there are over 300 commercial farm
houses present in this area, several of them are used for purposes of celebrations. These
celebrations are often large congregations which have an environmental footprint on the
natural resources of the area. It is observed that these gatherings are often overcrowded and
become unmanageable, vehicular parking are allowed on roads leading to traffic congestion and
these establishment are allowed to operate without safeguards for protection of environment
including air, water and soil.

The National Green Tribunal (NGT) in the matter 0OA NO. 400,/2017 titled Westend Green Farms
Society Vs Union of India & Ors recently considered the issue of enforcement of environmental
norms against running of restaurants /hotels/motels/banquets where large congregation takes
place. A case was filed by the Westend Green Farms Society alleging that the banquet halls
operating in Rajokri and Kapashera area do not conform to the environmental norms. In the
order dated 8 July 2019 (Point 3), NGT stated the issues that are associated with the
aforementioned establishments, these are unauthorized construction, noise pollution, violation
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of solid waste management rules, unscientific disposal of sewage waste, violation of plastic
waste management rules, violation of ground water rules, absence of water harvesting systems
and violation of sustainable development principle. The order clearly outlined the need for
systematic study of area using multiple criteria to determine sustainable needs of the region.

. Objectives

In pursuance of the challenges highlighted in the order dated 8" July 2019 by several agencies
and Hon'ble court, this project aims to address two broad objectives:

1) Toundertakea rapid carrying capacity assessment of Rajokri and Kapashera area to
come up with recommendations on implementing sustainable urban development in the

region.

2) Toaddress deficiency of a decision making tool in regional plans by creating Multiple
Criteria Analysis and Spatial Decision Support System (MC-SDSS).

The assessment can be carried out in two phases, (i) Phase I will comprise of rapid carrying
capacity assessment of the situation which would be carried out over a period of 6 months and
will provide immediate actions pertaining to the issue and an interim report. (ii) Phase 11 will
include creation of multiple criteria analysis using geographic information system (GIS)
platform to develop a decision support system which would help in identifying the areas most
vulnerable to environment degradation. This would provide insights to the authorities for
creating policy and guidelines pertaining to this issue and this will also help in addressing the
challenge highlighted in Point 8 of the NGT order dated 8* July 2019 in the matter OA NO.
400,/2017 titled Westend Green Farms Society Vs Union of India & Ors.

. Methodology

3.1. For Objective 1

Urban carrying capacity can be understood as the size of a population thata region can support
without damaging the natural cultural and social environment and also addressing the
complexities of urban complexities. (Wei,Y.et.al.2015). A model is proposed to calculate the
carrying capacity of the Rajokri and Kapashera region with respect to establishments holding
large congregations. This would include investigating each of the following carrying capacities:

i Physical Carrying Capacity: it is a measure of the spatial limits expressed by
maximum number of units that can be occupied in a sustainable way in a particular
area. It is crucial to measure the area accurately to derive the extent of the region for
this project and derive the number of establishment the region can supportin a
sustainable manner. This would require sub-aerial analysis using GIS software like
Arc map and ERDAS imagine.

ii. Ecological Carrying Capacity: it is a measure of the population an ecosystem can
sustain. In the context of large congregation it can be understood as the stress that
an ecosystem can tolerate. For this the availability of natural resources and the
amount of extraction by the commercial establishment in the region will be
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evaluated in order to assess the plausible impact of such congregations on the
immediate environment will be calculated.

Social Carrying Capacity: This is a measure of crowding tolerance which essentially
means that the number of people that still feels comfortable and the crowding affect

is not experienced.

Economic Carrying Capacity: this seeks to define the extent to which an area can
be altered before the economic activities that occur in the area can be altered. It
would measure changes in economic terms.

3.2. For Objective 2

A multiple criteria spatial support system for sustainability assessment can be developed which
would facilitate policy making in the long run. Using multiple parameters the system will
provide a sustainability index for the region. These parameters can be social, economic, cultural,
institutional, environmental etc. This would be done using GIS platforms to combine
geographical data with multiple criteria which would create an index of regional sustainability
(AIRS). The ArcGIS model builder environment and other data processing tools will be used in
order to build a most user friendly tool to interpret the data. This would provide several maps
showing the areas most suitable for decision making purposes. This model will provide a robust
analysis of the sustainability pillars and would facilitate sustainability initiatives in the region.

(The detailed methodology can be referred from Graymore, M.L.M. et.al 2009).

4. Schedule of Work

Phasel

Year 1 Year 2

Creation of Baseline data

Surveys and Interviews

Data Analysis

Inspection data analysis

Interim Report

Phase I1

Multi criteria analysis for MC-SDSS

Progress Report

Modelling

Optimization

Representation of the MC_SDSS

Compiled report

Budget

S. No.

Budget Head Salary Units Sub-Total | Amount
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[ pm. [ (person months) | (inRs.) ‘(in Rs.)
1 Salaries
Research Assistants /
i | JRFs 31,000 2x24 months | 14,88,000
iii | MA Interns 5,000 2x8 months 80,000 20,18,000
Consultant (Proposal
= Development, Project
Management, Mapping
& Design) 60,000 6 months 3,60,000
2 Equipment
Surveying equipment
| (GPS) 2,50,000
! Computers &
Peripherals 2,50,000
3 Travel 50,000 50,000
4 Consumables 50,000 50,000
5 Miscellaneous 50,000 50,000
TOTAL 23,28,000/-

The budget requested above is to be released in 3 instalments details will be shortly appended.

5. Budget Justification

5.1. Salaries

It is proposed to hire research staff comprising of two Research Assistants, one Research Intern,
two MA Interns and one consultant. The remuneration for the staff would be commensurate
with their work experience and permissible norms. JRA are budgeted as per AUD norms
corresponding to remunerations as per UGC 12* Plan.

Research Assistants would be tasked with conducting the data analysis and preparing the
reports. A Research Intern would be engaged for limited periods of time for achieving specific
objectives such as surveying or conducting interviews or for compiling baseline data. Four MA
Interns would be hired on part-time basis to help in the collection and analysis of baseline data.

The Centre requires an experienced Consultant on a short-term basis in the initial phase to help
in developing a MC-SDSS system. Therefore, funds are requested for the consultancy position
where the hired personnel will be particularly proficient in GIS and spatial data analysis - a skill
mandatory to carry out mapping and developing models for MC-SDSS.

5.2. Equipment

To initiate the preparatory steps, conducting surveys, and developing maps for MC- SDSS,
involve GIS work and the analysis of baseline data. For these reasons, funding is requested for
the procurement of appropriate computers (One Laptop and One Desktop), necessary software,
and peripherals.
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5.3. Travel

Funds have been budgeted for project personnel visiting the field for project related work such
as collection of data from reference sites, collection of samples and conducting surveys. Travel

costs for field trips will include surface transport within Delhi and neighbouring areas.

5.4, Consumables

Consumable would consist of stationery, batteries and other such consumable items that are
needed for successful completion of the project. A minimum funding is sought for six-month
requirements; this would also include the basic consumables required for smooth functioning of

the project.

5.5. Miscellaneous

A minimum budget is sought for contingent requirements during the initial phase of the project.
This budget-line would augment the miscellaneous expenses that could not be accounted for in
the proposed budget lines but are essential for completion of the project. '

References
. Weli, Y. et. al.(2015). Using Urban - Carrying Capacityas a Benchmark for Sustainable Urban
Development: An Imperical Study of Beijing, Sustainability. 7, 3244-

3268,d0i:10.3390/su7033244
. Graymore,M.L,M. et.al.(2009). An index of Regional Sustainability: A GIS based multiple criteria

analysis decision support system for progressive sustainability. Ecological complexity. 6, 453-

462.
Government of Goa. (ND). Carrying capacity of beaches of Goa for providing shacks & other

temporary seasonal structures in private areas. Goa




